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CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 

Original Application No. 105 of 2009 

Date of Decision : 05.06.2009 

Shri Pradip Kumar Paul 
...................................................................Applicant/s 

Mr. S. Nath & Ms. U. Dutta 
................................... . .......................... . ............ Advocate for the 

Applicant/s 

- Versus - 

U.O.I. & Ors. 
..........................................................Respondent, s 

Mr. M.U. Ahmed for Govt. of India & Mr. R.K. Dcv Choudhuty. for 
Govt. of Arunachal Pradesh 
....................................... . ................................... . Advocate for the 

Respondents 

CORAM 

THE HOWBLE MR MANORANJAN MOHANTY, VICE-CHATRMAN 

Whether reporters of local newspapers may be allowed ..Ye/No 
to see the Judgment.? 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy 

of the Judgment? 



4 
CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Origna1 Application No. 105 of 2009 

Date of Order: This, the 5 1h Day of June, 2009 

HON'BLE MR. M. R. MOHANTY, VICE-CHAIRMAN. 

Shri Pradip Kumar Paul 
S/o Late Paresh Chandra Paul 
Divisional Accountant 
0/0 The Executive Engineer 
R & I Survey Division 
P.O.- Agartala 
West Tribura- 799001. 

(By Advocates: Mr. S. Nath & Ms. U. Dutta) 

-Versus- 

Applicant 

The Union of India, Through the Comptroller & 
Auditor General of India 
10 Bahadur Shah Zafar Marg, New Delhi- 110002. 

The Accountant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizoram etc. 
Shillong - 793001. 

The State of Arunachal Pradesh 	 c 

Represented by the Secretaiy to the 
Government of Arunachal Pradesh 
Department of Power, Itanagar -791 111. 

The Chief Engineer, I & FCD 
Government of Arunachal Pradesh 
Itanagar- 791 111. 

The Chief Engineer, P.W. D (R&B) 
Govt. of Tripura, Agartala - 799001. 

The Executive Engineer 
Resource Division 
Panchamukh, P.O. - Agartala 
West Tripura - 799003. 

The Executive Engineer 
R & I Survey Division 
Agartala, Tripura (W)- 799002. Respondents 

(By Advocates: Mr. M.U. Ahmed for Govt. of India & Mr. R.K. Dev 
Choudhuiy for Govt. of Aracha1 _. 
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0RDER(ORAI4 
05.06.2009 

IoRANJAN MOHANTY, (V.C4: 

Applicant is an employee of State Government of 

Arunachal Pradesh. He is in deputation to the post of 'DMsional 

Accountanhi' in the Accountant Generals Organization. In that 

process, he has been posted in Divisions under the State 

Government of Tripura.. By an order under Annexure- 10 dated 

29.04.2009, he has been asked to leave the tDivisional Accountant' 

post in the State of Tripura and to join another post of 'bivisionai 

Accountanl in the State of Arunachal Pradesh. His previous order 

of transfer from the State of Tripura to the State of Arunachal 

Pradesh was stayed by order (of this Tribunal) dated 23.06.2008 

rendered in O.A. 113/2008 and the stay order was,virtually, to take 

effect till end of April, 2009. 

2. 	Before end of April, 2009, by order under Annexure-7 

dated 06.02.2009, the Public Works Department of the State of 

Tripura transferred the Applicant from one division to another 

division within the State of Tripura. It is stated that in the 

meantime, the Applicant's child has taken admission in +2/Higher 

Secondary class in the State of Tripura. It is also stated that 

vacancies of'Divisional Accountant& are still available in the State 

of Tripura; where the Applicant can be allowed to continue/posted; 

instead of being posted in a vacancy of Divisional Accountant in the 

State of Arunachal  Pr!!a~de h. 
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Raising all the aforesaid points, the Applicant has 

approached this Thbunal, again, with the present O.A. under 

Section 19 of the Administrative Thbunals Act, 1985, virtually, 

challenging transfer/posting order dated 29.04.2009. 

Who will be posted wher& being within the competency 

of the authorities under control of the matter and this Tribunal not 
A 

being an appellate authority in the matter, no interference is called 

for (by this Thbunal) in the matter. However, it is for the competent 

authorities, who are in control of the mater, to consider/ reconsider 

the grievances of the Applicant. 

In the aforesaid premises, this case is1 disposed of with 

grant of liberty to the Applicant to represent his case before his 

authorities; who should consider the matter relating to existence of 

vacancies of.  Divisional Accountants in any of the Engineering 

Divisions of the State of Tripura and they may allow the Applicant 

to continue as against one of such vacancies of Divisional 

Accountants in the State of Tripura. 

With the aforesaid observations, this O.A. is disposed of. 

Send copies of this order to the Applicant and to the 

Respondents (along with copies of this O.A.) in the address given in 

the O.A. . Respondents should treat copies of this O.A. as a 

representation (of the Applicant) to the Respondents and pass 

necessary orders, as expeditiously as possible, before end of June, 

2009. Until then, the Applicant should be allowed to conti4.. 

.10 



 

supplied. 

/bbf 

 

(MANORANJAN MOHANTY) 
VICE-CHAIRMAN 

4 

Divisional Accountant in R & I Survey Division, Public Works 

Department of State of Thpura at Agartala. 

8. 	Free copies of this order be handed over to Mrs.U.Dutta, 

learned counsel appearing for the Applicant, Mr. M .U.Ahmed, 

learned Addi. Standing counsel for the Government of India and 

Mr.R.K.Deb Choudhuly, learned counsel appearing for the State of 

Arunachal Pradesh.; to whom copies of this 0 .A. have already been 
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IN THE CENTRAL AD 
	

TIVE4IflUi 
uwahati Bench 

:1JWAHATI BENCH: GUWMEATI 
(An Application undtr Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No. 	12009 

Shri Pradip Kwnar Paul. 
-Ys- 

Union of India & Ors. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

1984- 	Applicant was initially appointed to the post of U.D.0 in the office 
of the Chief Engineer, RWD, ilanagar under the Govt. of Arunachal 
Prdesh. 

1.071999- Applicant was selected and appointed for the W time as Divisional 
Accountant on deputation basis under the Respondent No.2. 

He is presently working as Divisional Accountant in the 
office of the Executive Engineer, R & I Survey Division, Agartala on 
deputation basis. - 

08.05.2007- Applicant approached this Hon'ble Tribunal through O.A. No. 
112/2007 praying for a direction upon the respondents to allow 
him in the present place of posting till process of absorption in the 
cadre of Divisional Accoujthnt by [he Govt. of Arunachal Pradesh 
is completed and also prayed for a direction restraining the 
respondents passing any order of repatriation. The Hon'blc 
Tribunal while issuing. notice upon the respondents at the 
admission stage passed an interim order of status quo on 08.05.07. 

(Annexure- 1) 

11.04.2008- Hon'ble Tribunal vide judgment and order dated 11.04.08 in O.A. 
No. 112/ 2007 observed that siucc the applicant has been 
repatriated by the authorities of the State of Tripura, apparently 
without leave from the Accountant General! Central Govt. 
organization. But in the peculiar circumstances, the Accountant 
General need post him as against a vacant post of Divisional 
Accountant in Arunachal Pradesh until he is repatriated from his 
deputation. 	 I 	 (Aimexure- 2) 

30.05.2008- Accountant General (A&E), Shillong issued impugned order dated 
30.05.08 transferring the applicant from Agurtala to the office of the 
Executive Engineer, Bomdiila Civil Division (Power), Bomdilla, in 
the State of Aranachal Pradesh with immediate effccL 

(Annexure- 3) 
Applicant had approached this Hon'ble Tribunal through OA No. 
113/2008 praying for modification of the impugned order dated 
30.05.08. 
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Contrj 

23.06.2008- Hon'ble Tribunal disposed of the O.A No. 
direction to the respondents to keep the 
30.05.08 suspended and to allow the api 
Agartala/Tripura at least till 30.04.2009.  

/2008, with the 
fcr ordr fli*cc009 
it to remain at 
(An15TUft 

Guwahatj Bench 

14.07.2008- Respondent No. 2 kept the transfer and posting order dated 
30.05.2008 in abeyance until further orders. 	(Annexure- 6) 

06. 02.2009- Chief Engineer, PWD (R&B) transferred the applicant from the 
office of the Executive Engineer, Resource Division, Panclimulsh to 
the office of the Executive Engineer, R & I Survey Division, 
Agartala with a copy to the respondent No. 2. 	(Annexure- 7) 

10. 02. 2009- Executive Engineer, Resource Division, Pancbmukh, Agartala 
directed the applicant to hand over the charge. 	(Annexurc-8) 

13.02.2009- Applicant in compliance with the transfer order dated 06.02.2009 
joined in the office of Executive Engineer, R & I Survey Division, 
Agartalla, Tripura on 13.02.2009 (A.N). 	 (Annexure- 9) 

29.04.2009- Di'. Accountant General (Adnm), office of the respondent No. 2, on 
the basis of the impugned order dated 30.05.08 has issued the 
impugned order dated 29.04.09 with the request to the Divisional 
officer/co.a.-olling Officer to release the applicant. 

(Annexure-lO) 

01.06.2009- Applicant received the impugned order dated 29.04.09. 

It is stated that only son of the applicant is studying in Class 
Xi at Holly Cross School, Agar [ala under the ICSE Board. In such a 
situation it would be very much difficult on the part of the 
applicant to join or shift his family at this critical juncture at 
Bomdilla, A.P, pursuant to the impugned order dated 30.05.08 and 
29.04.2009. Moreover, it will likely to cause irreparable loss and 
injury of smooth continuation of education of his only son. It is also 
relevant to mention here that there is no School under the ICSE 
Board in Bomdilla in the state of Arunachal Pradesh 

It is relevant to mention here that no one is posted in the 
present place of posting i.e. in the office of the Executive Engineer, 
R&i Survey Division or in the Resource Division, Panchamuklz 
Agartedei till filing of this original application. Moreover, in 
addition to the post of Divisional Accountant available at Resource 
Division, Pancbaaatkh, Agar [ala there are avallabffity of vacancies, 
more particularly, in the Drinking Water and Sanitation Division- 

another post available at Water Resource - Ii, PWD (R&B) 
Division No. V. Agartala and RIG Division, Agartala, as such there 
is no difficulty on the part of respondent No. 2 to acconunodaLe the 
applicant on compassionate ground in any of the vacant division in 
and around Agar [ala. 

Hence this Original Application. 
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PRAYERS 	I 
That the Hon'ble Tribunal be pleased to set aside 	ua 
order impugned order of transfer and posting bearing No. E.O. No. DA 

Celi/4 dated 30.05.2008 (Annexure- 3) and order bearing No. E.O. No. DA 

Cell/6 dated 29.04.2009 (Annexure- 10) or alternathreiy be pleased to 
direct the respondents to modify the impugned transfer order bearing 

E.O. No. DA Celi/4 dated 30.05.2008 and order dated 29.04.2009 for 
accommodating the applicant in the existing vacant post in the office of 

the Executive Engineer, Resource Division, Panchamukh, Agartala or in 

any vacant post of Divisional Accountant in and around Agartala since 

the transfer order has been issued during the middle of the academic 

session. 

Cost of the application. 

Any other relief (s) to which the applicant is entitled as deemed fit and 

proper by the Hon'ble Tribunal. 

Interim order prayed for. 
During pendency of this application, the applicant prays for following 

interim relief (s): 

1. 	That the Honbie Tribunal be pleased to stay operation of the impugned 
order of transfer and posting bearing No. E.O. No. DA Cell/4 dated 
30.05.2008 (Annexure- 3) and order bearing No. E.O. No. DA Cell/6 dated 

29.04.2009 (Annexure- 10), till disposal of the Original Application. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNJkL lati bench 

GIJWA}IATI BENCH: GUWAHATI 
(An Application under Section 19 of the Administmtive Tribunals Act, 1985) 

Title of the case 

Shri Pidip Kumar Paul. 
-Versus - 

Union of India & Others. : 

0. A. No. 	12009 

Applicant. 

Respondents. 

INDEX 

SL. No. Annexure Particulars Page No. 

01. ---- Application  
02. - Verification -14? 
03. 4 1 Copy of interim order dated 08.05.2007 r- 
04. . 	 2 Copy of judgment and order dated 11.04.08. : 	 -- 
05. 3 Copy of impugned transfer order dated 

30.05.2008.  
06. 4 Copy of the writtenstatement 1 

07. 

4 
5 Copy of the judgment and order dated 

23.06.2008 in OANo.113/2008.  
08. 6 Copy of the order dated 14.07.2008  
09. 7 Copyof the transfer order dated 06.02.09. .- 	 . 

10. LS Copyof the orderdated10.02.09.  
 
 

9 
10 

Copy of the joining report dated 13.02.09. 
Copy 	of 	the 	impugned 	order 	dated 
29.04.2009.  

Filed by 

Date: 	 Advocate. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHAII BENCH:. GUWAHATI 
(An Application under Section 19 of the Adnihiistrative Tribunals Act, 1985) 

O.A No. tO i 	/2009 

BETWEEN: 

Shri Pradip Kumar Paul 

S/o Late Paresh Chandra Paul, 
Divisional Accow.itanL 
0/o The Executive Engineer, 
R & I Survey Division, 
P.0- Agartala, 
West Tripuru- 799001. 

Thbuna 

tE Jug 2009 

at_ 

Applicant. 

. Union of India, 
Through the Comptroller & Auditor General of India, 
10 Bahadur Shah Zafax Maxg, New Delhi- 110002. c- 

The Accountant General (A&E) 
Arunachul Pradesh, Meghalaya, Mizoram dc. 
Shillong- 793001._- 

The State of Arunachal Pradesh, 
Represented by thc Secretary to the 
Government of Arunachal Pradesh, 	 - 
Department of Power, Itanagar- 791111. 

The Chief Engineer, I & FCD. 
Government of Arunachul Pradesh, 
Itanagar- 791 11L_- 

The Chief Engineer, P.W.D (R&B) 
Govt. of Tripura, Agartala- 799001. 

The Executive Engineer, 
Resource Division 
Panchamukh, P.0- Agartala, 
West Trip u.ra- 799003. 

7 	The Executive Engineer, 
R & I Survey Division, 
Agartala, Tripura (W) - 799001. 	. 	 . 	

..... 

r 
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DETAILS OF THE APPLICATION 
	Guwahati Bench 

Paiticulars of order(s) apinst which this application is made: 

This application is made against the impugned order of transfer and 
posting bearing No. E.O. No. DA Cell/4 dated 30.05.2008 (Annexure- 3) 
and order bearing No. E.O. No. DA Cell/6 dated 29.04.2009 (Axinexure-
10), whereby the applicant is sought to be posted on deputation basis in 

the office of the Executive Engineer, Bomdilla Civil Division (Power), 

Bomdilla, Arunachal Pradesh with immediate effect from the office of the 
Executive Engineer, Resource Division, Panchaniukh, Agartala, Tripura 
and also praying for a direction upon the respondents to accommodate. 

the applicant in the existing vacant post or in an around Agartala due to 
smooth continuation of education of the son of applicant 

iuiisdktion of the Tribunal. 

The applicant declares that the subject matter of this application is well 
within the jurisdiction of this Hon'ble Tribunal. 

Limitation. 

The applicant further declares that this application is filed within the 
limitation prescribed under Section-21 of the Administrative Tribunals 
Act. 1985. 

Facts of the case. 

4.1 The applicant is a citizen of India and as such he is entitled to all the rights 
and privileges granted by the constitution of India. The applicant is 

presently working, as Divisional Accountant under the administrative 
control of the respondent No. 2 on deputation basis and he is now posted 
in Office of the Executive Engineer, R & I Division, Agartala. Tripura 
(West). 

4.2 That the applicant was initially appointed to the post of U.D.0 in the year 
1984 in the office of the Chief Engineer, RWD, Itanagar under the 
Government of Arunachal Pradesh. However, the Rural Works 
Department was bifurcated by the Government of Arunachal Pradesh 
kllowing a policy decision and created two separate independent 
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departments, that is, Public Health Engineering De)Oir-Gint (in short 
PliED) and Irrigation and Flood Control Department (in short IFCD) after 

bifurcation. The applicant is placed in the Irrigation and Flood Control 

Department of the State of Arunachal Pradesh. Therefore, IFCD is the 
parent department of the present applicant 

4.3 That the applicant is presently working as Divisional Accountant in the 

office of the Executive Engineer, Resource Division, Agartala in the district 

of West Tripura on deputation basis. In this connection it may be stated 

that the applicant in pursuant to a requisition sent by the office of the 

Accountant General (A&E), Meghalaya, Aru.nachal Pradesh and Mizorain,, 
applied for the post of Divisional Accountant under the administrative 

control of Respondent No. 2. Be it stated that the respondent No. 2 vide 

circular bearing No. D/Cell/249/97-98/ Vol. 11/245 dated 20.01.98, 

invited application from the candidates who are willing to serve as 

Divisional Accountant available in the administrative control of 

respondent No.2. The applicant who was then serving in the office of the 

IFCD, Itanagar and applied for the said post and thereafter was selected 

for the third term for the said post on deputation basis. Consequent to his 

selection for the post of Divisional Accountant be was appointed as 

Divisional Accountant vide appointment letter bearing No. E.O. No. DA 
Cell/68 dated 16.07.1999. 

It is relevant to mention here that the applicant was earlier also in 

two occasions selected and appointed to the post of Divisional Accountant 
under the administrative control of Respondent No. 2 during the year 
1989 to 1995 again In the year 1996 to 1999 and this is the third occasion 
when the applicant is found suitable for appointment for the post of 

Divisional Accountant. It would be pertinent to mention here that the 
applicant while working as UDC, in his parent department came on 
deputation to a higher post carryng higher scale of pay of Rs. 5,000-

8,000/- under the Respondent No. 2, ie. A.G (A&E), Shillong. Such 
expectation of the applicant as Divisional Accountant has been well 
recognized by the authorities. As such the applicant is now altogether 



4 

C 
	 JUN 2009 

working for about 15 years with break in the 
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Accountant on deputation basis. 

4.4 That it is stated that the present applicant earlier approached this Hon'bie 

Tribunal by filing an O.A no. 112/2007 praying interaila for a direction 

upon the respondents to allow to continue the applicant in the present 

place of posting tifi process of absorption in the cadre of Divisional 

Accountant by the Govt. of Arunachal Pradesh is completed and also 

prayed for a direction restraining the respondents passing any order of 

repatriation. The Hón'ble Tribunal while issuing notice upon the 

respondents at the admission stage passed an interim order of status quo 

on 08.05.2007, and the said interim order was thereafter continued from 

time to time till disposal of the O.A. No. 112/2007 on 11.04.2008. 

A copy of the interim order dated 08.05.2007 is enclosed as 

Annexure -1. 

43 That its is stated that after receipt of the notice from the Hon'ble TribunaL 

the respondents more particularly the respondent no. I and 2 filed the 

written statement, wherein the respondents no. 1 and 2 filed the written 

statements, wherein more particularly in para 9 and 12 has specifically 

stated that there is no proposal to repatriate the applicant immediately 

and also alleged that the said O.A has been filed only on apprehension. 

However, the learned Tribunal vide judgment and order dated 11.04.2008 

passed in O.A No. 112/2007 observed that since the applicant has been 

repatriated by the authorities of the State of Tripura, apparently without 

leave from the Accountant General/Central Govt organization. Therefore, 

in the peculiar facts and circumstances the learned Tribunal observed that 

the Respondent No. 2 need to post the applicant against a vacant post of 

Divisional Accountant in Arunachal Pradesh until he his repatriated from 

his deputation. In compliance of the said order of learned Tribunal the 

respondent no. 2 vide impugned order no. E.O. No. D.A Cell/4 dated 

30.05.2008 transferred the applicant from Agartala to the office of the 

Executive Engineer, Bomdilla Civil Division (Power), kmdilla, in the 

State of Arunachal Pradesh with immediate effect 

OL PJ. 
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Copy of the judgment and order dated i'42CiTnpugned 

transfer order dated 30.05.2008 and a copy of the written 
statement filed by the respondent is annexed herewith and 
marked as Annexure- 2,3 and 4 respectively. 

That the applicant after receipt of the transfer order dated 30.05.2008 
approached this Hon'ble Tribunal through O.A. No. 113/2008 praying for 

modification of the transfer order dated 30.05.2008 and also praying for a 
direction upon the respondents to accommodate the applicant in the 
existing vacant post or in an around Agartala due to smooth continuation 

of education of the son of applicant It is relevant to mention here that at 
that paint of time son of the applicant was reading at Class X at Agartala 

under the ICSE Board. However, the Hon'ble Tribunal vide judgment and 
order dated 23.06.2008 disposed of the O.A No. 113/2008 with the 
direction to the Respondents to keep the transfer order dated 30.05.2008 

suspended and allow the applicant to remain at Agartala/Tripura at least 
till 30.04.2009. 

Copy of the judgment and order dated 23.06.2008 in OA No. 

113/2008 is enclosed herewith and marked as Annexure-5. 

That it is stated that the Office of the respondent No. 2 in compliance with 

the direction passed by this Hon'ble Tribunal on 23.06.2008 in OA No. 
113/2008 issued the order bearing letter No. E.O. No. DA Cell/8 dated 

14.07.2008 whereby the transfer and posting order dated 30.05.2008 has 
been kept in abeyance until further orders. 

Copy of the order dated 14.07.2008 is enclosed herewith and 
marked as Annexure- 6. 

That the applicant while working as Divisional Accountant in the office of 
the Executive Engineer, Resource Division, Panchantukh, Agartala, the 
Chief Engineer, PWD (R&B) vide office order bearing No. F. 6E-19/PEO 
(S) dated 6th  Feb, 2009 transferred the applicant from the office of the 

Executive Engineer, Resource Division, Panchamukh to the office of the 
Executive Engineer, R & I Survey Division, Agartala with a copy to the 
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respondent No.2. Be it stated that in.pursuance of the trfer order dated 
06.02.09, the Executive Engineer, Resource Division, Panchainukli, 

Agartala vide his order bearing No. F.EE/RESC/DN/P (C)/2383-91 dated 

10.02.2009 directed the applicant to hand over the charge to Shri Mrinai 

Chowdhurr, Assistant Accounts Officer. The applicant in compliance with 

the transfer order dated 06.02.2009 Joined in the office of Executive 

Engineer, R & I Survey Division, Agartala, Tripura on 13.02.2009 (.N). Be 

it stated that after his joining in the office of the Executive Engineer, R&I 

no one has been posted in his place in the office of the Executive Engineer, 

Resource Division, Panchamukh, Agartala and the said post is still lying 

vacant. 

Copy of the transfer order dated 06.02.09, order dated 

10.02.09 and joining report dated 1102.09 are enclosed 

herewith and marked as Annexure- 7.8 and 9 respectively. 

4.9 That the applicant states that while he is working in the office of the 

Executive Engineer, R & I Survey Division, Agartala, the Dy. Accountant 

General (Adrnn), office of the respondent No.2, has issued the impugned 

order bearing No. E.O. No. DA CeIV6 dated 29.04.2009 with the request to 

the Divisional Officer/Controlling Officer to release the applicant. Be it 

stated that the impugned order dated 29.04.2009 has been issued in the 

light of the orders dated 11.04.2008 and dated 23.06.2008 passed the 

Hon'ble Tribunal and subsequent office order dated 30.05.2008 and dated 

14.07.2008. Be it stated that the impugned order dated 29.04.2009 has been 

issued with the authority of AG's order thted 27.04.2009, iHth has not 

been forwarded to the applicant, as such the applicant is unaware of the 

contents of the order of respondent No. 2 dated 27;04.2009 Be it stated 

that in the impugned order dated 29.04.2009 it has been stated that 

applicant has been withdrawn from the office of the Executive Engineer, 

P.anchamukh, Agartala whereas applicant has in the meantime joined in 

the office of the Executive Engineer, R & 1 Survey Division, Agartala 

pursuant to the transfer order dated 06.02.2009. As such the impugned 

order dated 29.04.2009 is a defective order, moreover, the impugned order 

dated 30.05.2008 has lost its' force after; issuance of the transfer order 

(, ~, ~ 
XV-J,~ 
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dated 06.02.2009, which the applicant has already :with and 

joined in the office of the Executive Engineer, R & I Survey Division on 

13.02.2009 (Annexure- ) where the applicant is at present working on 

deputation basis and he has not been released till filing of the Original 

Application. Therefore the impugned order dated 30.05.2008 has lost it's 

force and the question of issuance of the impugned order dated 29.04.2009 

on the basis of impugned order dated 30.05.2008 does not arise at alL 

Therefore the impugned order dated 30.05.2008 and dated 29.04.2008 are 

liable to be set aside and quashed. 

Copy of the impugned order dated 29.04.2009 is endosed 

herewith and marked as Annexui- 10. 

4.10 That it is stated that impugned order dated 30.05.2008 as well as 

impugned order dated 29.04.2009 has no administrative exigency, which 

is evident from the para 4 of the judgment and order dated 23.06.2008 in 

OA No. 113/2008, as follows: 

"4 	On the other hand., Mrs. M. Das, that the learned Addi 

Standing Counsel for the Govt of India (to whom a copy of 

the present Original Application has already been supplied) 

argued that the A.G. had no proposal to disturb the 

applicant from Agartala/Tripura; but for the reason of the 

observation of this Tribunal (made in it's order dated 

08.05.2007 rendered in Ok 112/2007) the Applicant has 

been asked to face the present transfer from 

Agartala/Tripura to BomdllaJA.F" 

From the above submission of the learned Addi. Standing Counsel 

it is evident that the transfer and posting of the applicant from Agartala, 

in the State of Tripura to Bomdila, Arunadial Pradesh issued vide 

impugned order dated 30.05.2008 has no administrative exigency or 

public interest. Therefore the impugned order dated 30.05.2008 as well as 

impugned order dated 29.04.2009 are liable to be set aside and quashed. 

VVWV1n pj~ 
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4.11 That It is stated that the applicant is still holding the 

Accountant in the office of the Executive Engineer, R & I Division, 

Aanw4mrml4r, Agartala, Tripura under the administrative control of A.G 

(A&E), Meghalaya. It is relevant to mention here that only son namel ; Sri 
Priyam Paul of the present applicant is studying in Class XI, Holly Cross 

School, Agartala under the ICSE Board and his final examination Is 

scheduled to be held in the month of March, 2011. in such a situation it 
would be very much difficult on the part of the applicant to join or shift 

his family at this critical juncture at Bomdilla pursuant to the impugned 

order dated 30.05.2008 and 29.04.2009. It is further submitted that in the 

event of his posting at Bomdilla it will likely to cause irreparable loss and 

injury of smooth continuation of education of his only son, who is going 

to appear in the final examination in the month of March, 2011. It is also 

relevant to mention here that there is no School under the ICSE Board in 

Arunachal Pradesh, more particularly in Bomdilla in the state of 

Arunachal Pradesh. It is relevant to mention here that no one is posted in 
the present place of posting i.e in the office of the Executive Engineer, R & 

I Survey Division, Agartala or in the office of the Executive Engineer, 

Resource Division, Panchamukh, Agartala till filing of this original 
application. Moreover, in addition to the post of Divisional Accountant 

available at Resource Division, Pancharnukh, Agartala following 

vacancies are available in and around Agartala where the applicant may 
be accommodated for smooth continuation of the education of his son. 

The list of vacancies in and around Agartala is as foliows 
Drinking Water Sanitation (DWS) Division No. I, Agartala. 
Drinking Water Sanitation Division (DWS) II, Agartala. 

RIG Division, Agartala. 
P.W.D (R&B). Division V. Agartala. 

Water Resource Div 1L Agartala. 

Therefore there is no difficulty on the part of respondent No. 2 to 
accommodate the applicant on compassionate ground in any of the vacant 

division as mentioned above. 
In the circumstances stated above the learned Tribunal be pleased 

to set aside the impugned transfer and posting order dated 30.05.2008 as _P 
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well as order dated 29.04.2009 and further be pie 

respondent to accommodate the applicant fri any of the vacant Division in 

and around Agartala. 

. 

4.12 That it is stated that the impugned order of transfer dated 30.05.2008 and 

29.04.2009 has not been passed in the adnthiistrative exigency or in public 

interest, as such the same can be kept in abeyance till completion of H.S 

Course of the son of the applicant It is pertinent to mention here that the 

Divisional Accountants who are working on deputation basis under the 

administrative control of Respondent No. 2 has not been transferred after 

the process of taking over the cadre of Divisional Accountant has been 

initiated by the Govt. of Arunachal Pradesh except. the present applicant 

As such there is no urgency for effecting the transfer order, therefore 

Hon'ble Court be pleased to set aside and quash the impugned order of 

transfer dated 30.05.2008 and 29.04.2009 or alternatively be pleased to 

direct the respondents to keep the impugned order of transfer in abeyance 

till completion of H.S course of the applicant who is studying under ICSE 

BoarcL 

4.13 That it is stated that as a result of passing of the impugned order dated 

30.05.2008 and 29.04.2009, issued by the respondent no. 2 transferring the 

applicant from Agartala to Bomdilla, Arunachal Pradesh, it is 

apprehended that the applicant may be released at any moment from the 

office of the Executive Engineer, R & I Division, Agartala. As such finding 

no other alternative applicant in the compelling circumstances 

approaching this Hon'ble Tribunal to allow him to continue in the office of 

the Executive Engineer, R & I Division, Agartala or in any other vacant 

post in an around Agartala, otherwise it will cause serious injury to 

smooth continuation of education of the only son of the applicant. 

Therefore Hon'ble Court be pleased to pass an appropriate interim order 

stayg operation of the impugned order dated 30.05.2008 and 29.04.2009 

till final disposal of the original application and further be pleased to set 

aside the impugned transfer order dated 30.05.2008 and 29.04.2009 or 

alternatively be pleased to direct the respondents to pass an appropriate 

direction to the respondents for accommodating the applicant either in the 

1) ~ 
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Divisional Accountant as indicated in the pr&eding paragraph on 

deputation basis. 

4.14 That the applicant states that he has received the impugned order dated 

29.04.2009 on 01.06.2009, therefore he did not .get any scope to submit any 

representation apprehending that he may be released at any moment and 

as such in the compelling circumstance he is approaching the Hon'ble 

Tribunal for redressal of his grievance. 

4.15 That the applicant is made bonafide and for the cause of justice. 

S. 	Gmunds for ilief(s) with legal pmvlsions. 

5.1 For that after issuance of the impugned transfer order dated 30.05.2008 

applicant has been further transferred and posted vide order dated 
06.02.2009, accordingly applicant has joined in the office of the Executive: 

Engineer R& I Survey Division, Agartala on 13.02.2009 and presently he is 
working as Divisional Accountant in the office of Executive Engineer, R & 

I Division, Agartala. As such the impugned order dated30.052008 has lost 
its force after issuance of the transfer and posting order dated 06.02.2009, 

which the applicant has complied with. flerefore, impugned order dated 

29.04.2009 is a defective order, as such the impugned: order dated 

30.05.2008 and 29.04.2009 are liable to be set aside and quashed. 

5.2 For that after issuance of the impugned order dated 3005.2008 applicant 
has been transferred and posted to the office of the Executive Engineer R& 
I Survey Division, Agartala vide order dated 06.02.2089, with a copy to 
respondent No. 2. As such the impugned order dated 29.04.2009 
transferring the applicant from the office of the Executive Engineer, 
Resource Division, Panchamukh, Agartala to Bomdila, Arunachai Pradesh 
is a defective order and the same is liable to be set aside and quashed. 

5.3 For that, there is no urgency or administrative exigency for affecting the 
impugned transfer order dated 30.05.2008 and 2904.2009 durh g the mid-

academic session of the applicant's son who is appearing in final 
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5.4 For that the applicant is praying for setting aside of the impugned transfer 

order dated 30.05.2008 and 29.04.2009 or alternatively for modification of 

the transfer orders for accommodating the applicant in the existing vacant 

post or in and around Agartala since the transfer order has been issued 

during the middle of the academic session of the only son of the applicant, 

who is reading in class XI and the examination is scheduled to be held in 

the month of March, 2010. As such the impugned transfer order dated 
30.05.2008 and 29.04.2009 are liable to be set aside and quashed. 

5.5 For that the ICSE course is not available in the state of Arunachal Pradesh, 
more particularly in Bomdilla, in which the applicant is sought to be 

transferred. 

5.6 For that in the event of implementation of the impugned transfer order 
dated 30.05.2008 and 29.04.2009 during the middle of the academic 

session, it will cause irreparable loss and injury of the smooth 
continuation of the education of the only son of the applicant. 

5.7 For that the name of the son of the applicant is already registered in ICSE 

Board for appearing in the final examination from Agartala centre. 

5.8 For that no person is transferred and posted in place of the present 
applicant, where the applicant is continuing as Divisional Accountant and 

the said post is also under the absolute control of A.G A&E) Megbalaya 
and as such the post occupied by the applicant shall remain vacant in the 
event of his release pursuant to the order dated 30.05.2008, as such there is 
no difficulty for the respondents to allow the applicant to continue in the 

present place of posting. 

5.9 For that as many as 6 to 7 posts of Divisional Accountant are available 
under the administrative control of A.G (A&E), Meghalaya in an around 
Agartala, as such respondents has no difficulty to accommodate the 
applicant to continue in Agartala for the sake of education of his only son. V", 	Oj f 

I 
V\.NV" I &,A4 
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6. 	Details of remedies exhausted. 
That the applicant states that he has exhausted 

	 r. 

to him and there is no other alternative and efficadous remedy than to file 

this application 

Mauers not pnwiously filed or pending with any other Coutt 

The applicant further declares that he had previously filed application! 
Writ Petition before this Hon bie Tribunal/High Court However, those 

cases were disposed of by this learned Tribunal as well as by the Hon'ble 
High Court. The applicant further declares that save and except filing of 

O.A No. 113/2008 he has not filed any application or writ petition 

regarding subject matter of this Original Application. 

Relief(s) sought for 
Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordsbips be pleased to admit this application, call for the 
records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s) upon 

making the following declarations: 

8.1 That the Hon'ble Tribunal be pleased to set aside and quash the impugned 
order impugned order of transfer and posting bearing No. E.O. No. DA 

Celi/4 dated 30.05.2008 (Annexure- 3) and order bearing No. E.O. No. DA 
Cel1/6 dated 29.04.2009 (Annexure- 10) or alternatively be pleased to 
direct the respondents to modify the impugned transfer order bearing 
E.O. No. DA Cell/4 dated 30.05.2008 and order dated 29.04.2009 for 
accommodating the applicant in the existing vacant post in the office of 
the Executive Engineer, Resource Division, Panchantukb, Agartala or in 

any vacant post of Divisional Accountant in and around Agartala since 
the transfer order has been issued during the middle of the academic 

session. 
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8.2 Cost of the application. 
GuWatla ti  BeflC 

8.3 Any other relief (s) to which the applicant is entiti a 	t and 
proper by th e Hon'ble Tribunal. 

9. 	Interim order prayed for. 

During pendency of this application, the applicant prays for following 
interim relief (s): 

9.1 	That the Honbie Tribunal be pleased to stay operation of the impugned 

order of transfer and posting bearing No. E.O. No. DA Cell/4 dated 

30.05.2008 (Annexure- 3) and order bearing No. E.O. No. DA Cell/6 dated 

29.04.2009 (Annexure- 10), till disposal of the Original Application. 

•1o............................................ 

This application is ified through Advocates. 

11. Paiticulats of the I.P.O. 

j) I. P.O. No. 
 Ddte of Issue 

 Issued from 
 Payable at 

12. List of enclosures. 
As given in the index. 

C 4OUQ-2-. 

/ 
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t3uwahati 
VERIFICATION 

L Shri Pradip Kumar PauL S/o Late Paresh Chandra PauL aged about 52 
years presently working as t)ivisional Accountant in the office of the 

Executive Engineer, R & I Survey Division, P.O- Agartala, West Tripura-

799001, applicant in the instant Original Application, do hereby verifsr that 

the statements made in Paragraph 1 to 4 and 6 to 12 are true to my 

knowledge and those made in Paragraph 5 are true to my legal advice and 

I have not suppressed any material fact 

And I sign this verification on this the ff day of June1 2009. 
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Applicont 	n))r(henduIg 	that 	he 	iilay 	be 

4i. repahiated to his parent cadre has filed this O.A. 
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iiiainnlaiinod. 

Sd/u ILL (A1IOM4 

:). 
•r?• 

•4ç of. 

C. ••t' . • 
	

i'i.nt' 



- 
7 

C1N11•A1.4 ADMIN STi• T['Th T1 I I3UN1'G1RVAFIAT1 I3ENCJ -1 
) H4 

Original pp1icatiori Nos. I i2. 130, 134, 	.: 
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I 

11ON'BLE MR.MANORNAJAN .MOHANiY;VTOE LAIi 
HQN']3LE MR. 10H14SFJ1RAM ADAIINISTR  

O.A: 112/2007 	. 	 . 
_____________________ 	 • .. 
i. . Shri ?Tad 	Paul 	 .2009 	j 

Sb Late Piresh Chandra l'aul 
Divisional Accountant 	. 	 . 
O/o The Eecuti'e Engineci 	 hat Br 

4 4 

,.. 

'1. _ 

-I 

R.esotirctiyiioii 	 4 . . 
Panc}iamiLl.t 110 Agart ala 

 
.4 	 . 	'. 	. 

West 003. 	 .• 	
:,.• 

	

I. 	 App1icantu Oi4112I00? 

L(AcLvoca1.e Mr.\1 .Chan&.la, l.r.S.Niith & Mrs.lj.Dutta • 	.• ' 
4 	t 

Vs. 	 . 	.. 

Unionof India', 	. 	 .1. 

Through the Comptroller & Audftor General of Ip4ia' 
10 Bahadur Shah Zafar Marg 	:• 

New Delhi.  

The Accoint.ant. General (A&E) 
machal Pradesh. Meghalaya. M izorarn et.c. 

ShiUong - 793 003. 

The State of \runachal Pidsh 
Represented by the Secret ary to the 
Government. of Arunach al Pradosh 
Depart.rnent of Power. Itanagar. 

•1 	The Comnusioner, Iiivat)ce 1)epnrtment 
Ciovernment of A' unnchnl Pradosli 
It an a g at'. 

5. 	4 l11c (.'oimil issioner. I >\\' I) 

(.ov t . 	I' tl'rij urn 
.\gart ala - 7)) 0() I 

(3. 	The Chiof Engine4r. 1 & VC L) 
Government of Arunadild l-i•' l(1eSl1 
It anagar,,_, 
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.7 	. 	 Agart ala - 799 001.. 

'l'ho ('li i:i Eni tuyr 
l>\Vl I (I&l.) 
.\gnritila, I'iiiuisiT)) ()I. 

•.l}i( lxecu I i \( l.n gi neei 

Res.tirce I)ivisioii 
Panchamuhh. I'.O: Agart ala 
\Vet Tripura - 799 003 

The Director of Accounts & 'Ireasuties, 
Govt. of Aruti achal Pmodesli 
Nnharltiguii-79 1110. 

] 1oIIilunIs in O.A. 122/2007 

?1i.1.r.:\ltit.4l, :iLll, ( 1.(LS.(.'. for thu t 1 111on of Itidiri & Mi'.L.'1'citji', 
(.ovt . Ailvocate For I he Amunncliit I I t'ndesh. 

0. A. 130/2007 

I. . 	Sri Tashi Naingey 
Divisional 	t'0UflI IIIII 
0/o t he Executive Engin cci' 
P\VD. Sepp i, Arun acha 1 Pra (.tesh. 

Shri it.K.i)eb 
Divisiotini AeiX)kin tant 
OIo the Executive Engineer 

'..I&FCL), Tezu. Arunacha I Pin lesli 

 Sri S.l.i)am 
I)ivisional. Ac4oun tant 
0/o the Executive Engineer 
Seppa llect rica I i)iviion 

I 
Al-111111chal 	li 	tdesli 

• 	
.-,: 	Y 	• 	A. • 1 1 uslmnr lanii l3aruah 

Divisional A('(flhiitafl1. 
• 	

.i:-°' 0/o the Exectit VO Enginci' 
1..\\r. I)., 1lionsa . :\riin a'h i I 	I 'i.'nd,esh 

5. 	Sri Diii p 1u oiar Dey - 
Divisional i\cflInI lint. 
0/o the Executive Enginet•r 
P\V1), l3oleng. Artinachal 



I 

t;. 	Sri 1inl.Ii I is''a- 
1)iv ision i! \'cou n la 
i)/o I Iio i..X&('Llti\e 1rigiiieui' 
1.\\',i).. 'l'zu. \riiwchol  1< 

8 

Sri 1 )el iohia 1 a I oy 
Divisional Accountant 
Olo the Executive Engineer 
1&FC I)ivisi.i. Roing, Arunaclial Pradesli. 

S'ri Pradip Pi1 
1)ivisional Accountint 
OIo the Execut;ive Engipeer 
Resource flivision,' Agart ala 
\\est  '1'ri1 )U rn - 709 003, 

Central Mn nisraeV Thbunal 

JUN. 2009 

tWuwaO' ati BenCt 

;\II)1it5 in O.A. 130/2007 

/ 	( \1I t he \ppiR iiit s tie \\ Ut  Li n On LkI)Ut at iou 1), isiS Undet the 

/ 	administrative cont roi of A.( (A&E).. Meghalnya, A.runachal 
Pradesh 11 l)U a Mnnipui et (Respondent No 2) 

13y Advocates S/Siii M .Chaa. S. Ni h & U ,)utt. 

Vs. 

1 01U0 01 1 iidit 
TInougli'tho (iuu11)tt()I1C1 & :\tuIiLoi' (ettei'aI of India 
10 l3ahudur Sluth Za111 , 	tt' 

Now 1)elhi. 

The Accountant Cenora 1 (A & I) 
Arunachal Pradesh. Meghalayti. \1.izoi'ain etc. 
Shillong - 73 003. 

The Stale of Ai'unaehal I ttaIesIi 
Represented by the Secretary to the 
Government of Arun acha 1 Praclesh 
Dep a rt.meu L of I 'ow er, I tat i i r. 

.1. 	'Flie CounmisionOr, Pinauii'e Dejmrt.tnen 14 

Governuient of Arunachal Pradesix 
itanagar. 

The Chief Engineer, Pub1i \Voihs Depur1 ment 
Government of A.runachal 1 'rat esh 
.1 t an ag a r. 

The Chief Eginee, Rural \Vorks Pepurtrnen 
Government of Arunachal Prndesh L- 

.;'. 

f 

4 
r 



3. 

I. 

) 

.1 	•'/ 

.1•.' 

4 

7 	The Chief Engineer. l&FCD lesh 
Govermflent of \runaeh1 1 

ii anagal'.' 
£(k; 	 I ribufl 

4 

8. 	The Chief Engineer 	. 
PWI) (\Vater 1eoUt'( )  
Qve1n01t of p

- O9 001.
Vw1amaU8afl 

The DirctO1 of :\CCOUn (S & '1'iCn5 1  

Government of .Artii di.t 
ar1agUl) - 7 	110. Respondents hi O.A. 1:30/2007. 

Mr.G .Baishya. 
	Uwon of ludta and  

Govt. AiVOC 	tr the ArunaCtl PrudeSl. 

1 
Si rL,1)I 	''al)011 
Son of Late Ta)(rg 'l'aboh 

DivjSi0i 	:\c..'OUh1( ante 

Olo of the ExecUti0 Engineer 
Public Health Eu gi neerill g 1.)i vision 
Yingkioflg flist Upper Slang 
&rinnchtll pradesh. 

2. 	Shri ita cl lie 	I'll Da.s 
Son of Late Rainesh Ch. Das 

Divisiojja.l Accoufltaflt 
0/0 othe Executi EngineeI 

l't.W.D1hjSb0l. 
asighat 

Dist: East Siang 
ArUflflC1lhI Pradesl.. 

It 

:1) 1 icunts in 0 ..A. I 31 /o07 

Sri \Tijaya Kunifl1 n Nair 
Son of Sri (-ovifl(lahl Nair 

Divi sional AccOunt ant 
OIo of the Electricat 1)iv15i011 under 

The EecUtlVe ngine0F 
1)cp artinent of Power. Bo mdii a, 
1.)ist.. \Vest aincng 
1\t.u1ac1Ull p.nt.1esh. 

(All the ApphiC1 1  s ni e voiUflg oil dcpUtUti°11 
basS under lie 

adrnifli5tti\lC control of 	
eghalYa. ArunflClt 

Man pUra. 	
ipur etc. (Responde1t No.2 

PradesiL Tri 	
. 

-.--. 



H 

1 	,\d&te •/Shri h,.,tumm, . .L( iv:wii, 111\.l)4s & lJ,1)ovi. 

1 j j o11  of,  India 
Through the Coi!1pro1er & .Auditor Giira1 of In4i 
10 I3ahadur Shah Zafax I\Lu g 
New Delhi. 

The Accowitant Geera1 (A&E) 
runacha1Prade11 	ghala3 a Mizorani etc 

ant 

. 	The State of Arunuchal Prutleh 	 009 
1e1)resentec.l bv the Secret aiv to the 	 3U 2 
Government of .Aruwuthul I iw t;h 
Department of Power, It ai i gir. 

.1. 	The Coiuinii ne. Imance I 	it rt.inent 
(ove1 iii netit of \ru n ich 1 Ft I e.1 

5. 	The  Chief Engiiieer, Public I lealt.h Engineering Department. 
Government of r\riiiia0111 I 'ra lesh It.ujiagar. 

The Ch id Engi fl('di' 	 . 	. 

Hural \Vorks De1 art inca t• 
(overnhllent. of :\runachal I aI(SI 
Itanagar. 

The Chief Engineer  
Pover Dep t'tiiWn t. 

of,  Ai nachaI Pradesh 
Itanagar. 	. 

The 1)ireet.or of Accounts & l'reasuries 
(ovt.. of .\ruiiachal PradIi 
Niiharlaguii - 7) 1 110. 

The Union of ,  I iulia 
epiesented b the Seeietiu \ to t he.? Govt of Itidia 1  

Ministry of Pet sonnel Public C tevances and Pensions 

\ 	Department of Pet sonnet int1 I i iinmg 
New Delhi 

) 	
I cpondon t s m ( ) A. 134/2007 

S 	 ;Mr.G.Baishya. Sr.C.G.S.C. for the Viiion of India & Mr.L.Tenzin, Govt.. 
Advocate for the State of Arunarimi I'radesh. 

- 
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LL.'\, 113/2007 

Sri 1.V.Ki1.iJi!ceyan Nair 
Divisional Aeccu iii ant. 
Olo the Executive E ugin eel 
PWD Division. Kaiaktang 
Arunachal Pradesh. 	 L 	ç 

Applicant in 01A.1431 

By A.ivccates S/Shi'i I.r,K.Naii, I).Sarina, A.Chetry & 13.6harrt 

Vs. 

_Juiqn of 111(Iu1 
'l'hrough the Compi ioller & Audit)r Generai of India 
10 13ahnclt.r Sli oh Za far I a rg 
New Delhi. 

-, 

2. 	1 he Ac'conthnt General (A&E) 
•. Arutiacha11radesh, Meghalavn Mizoram etc. 
Thhitlong 7 003. 

iep resented 
(.overnmeut: of Arunachal I ru1esh 

JUN Department ci Power. It a nagar. 	 2009 
4. 	The Commissioner, Finance Dypart mont 

Government of Arunachal Pradesh 
Itanagar. vuw ailol ~ 

The Chief Engineer 
itll)Ii(' \\Oi'kS l)t)ort iii'nt 

overniueni 	Arunnch:iI J 
It a inl gal. 

'l'he Execut iç l'ngineer 
P\V 1) 1 )ivis ion. Kol aict a ii : 

ach a I I Ft1( les Ii 

The 1)irector of Account S & ireasuries 
Government of Arunach a I 1 rades1i 
Naharlagun - 7911 0. 

) 	

he',1)011d( uls in 0 k 113/2007 

:: 	Mr.M.U.Ahmed, AddI.C.G,S.C. for t lie Union of India & Mr.L.Tenzin, 
./ 	Govt. Advocate for the St ate of At macha! Prll.' 
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PO 
O.A. I .14/2007 

I 	'i'i 	I. 

/7 	 I)i\'si.nId :\.'ttU III lflt 

C)/o the Executive Enineui- (( 'ivi 1) 
Ziro, (....ivil L)ivision .1)epart itiun t. of I Iy&li'o 1 'ower 
;\.iitat.'lnil i'raIos!i. 

;lij)J1(t1 bi O.A. 1*1'2007 

l3y ;\dvocaies S/Shi 	T•  I.Nair. 13. 	i-ma, A.Chotry & I3.C1abori., 

Ufli0fl of ln1i a 
Through t!u Contptrofler & :\utlitor Geueral of India 
10 Bahadur Shnh Zafar I\lrng 
New 1)<.1hi. 

2 1 ht 	\t. miitnt ( k1)( 	al ( \&t) 
u nach al Pt idc"h \tgha I va 	I 	oi a in etc 

Sinilong 	791 

lie State ot At una..hal Pt tuk 'h 
Representcl by the Secret ary to the 
(IOVOI ument of At unachal Pi adesh 
1)epartnient of Power, lthiiagar: 

4. 

 

F"inallce  

Itanagnr. 
a009 

• 

rj  he Chii 1 Liigin 	ei 
\\orks  i)epa.rtnient t'ul)lic r' 	) 

;i:uC flt ol 	\i un u hal I 	id wahati 

G. The Executive In gi ieer, Zii - o 
Civil Division, Deparin?3nt. ol I lydro Power 
A runaclial Praclesh. 

7. 	The Diiec.t:i' oF Acx%ntnts &. 'I',easures 
Government of Arutiachal Pradesh 
Naharhigun - 7)1 110. 

1(1)OiidOnt.S in O.A.144/2007 

\1r.(.1aiSliyfl. Sr.C.(..S.C.  for the Union of India & r\Ir.L.TonZin GovL 
Advocate for the State of Ai'unaclutl Pradesh.9_' 



).A. 1 59/2007  

Sri 	 It( Ii t ( I10SI 

Son of,  I, (.}iw;h 
1)ivisit.uaI :\ , LIIiIO(. 

C)l) of the Exocdt,ive E 
!\\'11i'iioii. \i.Luug 
Vjnkiong, 	I1t' 	j,1r 

AiwulcillIl I titde-h. 

.2 V 

:\pplicant in ç).\. 1,S9/2(JU7 

 

(Aiw1icn1 t is woikin 	on deputation basis under Uio 

adnuiiistrnt ive cont 101 UI :\.G.(A&E), Meghalayn, Arunachul 
Pradesli. Tripura. i\ian ip ur (tc. (iesponden 11\To.2) 

!.I't.Cusvn'nI, 1:I.1'J)as & 1.rs.1),Devi. 

Vs. 

1. 	a i 0 11 0 i 	I 
hi 	I h& 	(JaIJ( 	oil' 	I 	\II 	III 1 	uUlI 

ul 	C R 11 	I ,tI 	01 	i1i 	1 

'h  NIJ 
10 huh uluL 
New 1)dhi 

(\&i') ihe 	(OtLfliJ11t Gcuernl 
Meghala \IizoralTl etc \i tinadial Praesh 

Shiflong 793 003a . 	. 	. 

., 

 

The Si.nte of Arunachal Pradesh 
Ropreseited by the Secretary In the 

• (over1iiT1fl of Arunnehul Prudesh 
I ) pni inent of Po e It mugLr 

1 I1( (2oinIn1', 	1101 1 I11(II 	D 1)1jh11Cflt 

Governmeilt of Arul ehiil J!rudesh 
• 	1tanagar 

The Chief Engineer, 1uruI Works D€pattifl0Ut 

t -. Government of Arunachal Pradesh 
lianagar. 

5 JUN 2009 

- 4k • i'Qi 
Uuwa1ati 

(bu nal 

G. 	1110 1Y%tU Live Einj ii' I 
1 \\ 1)t\ L011 '1 lilt, kiWI 
Vingkiong. 1)ist: 	11&i SiiII 

\ 	£\h1lh1 1111( 

7 	The I)ii eclot of Account & Ii easui ies 
Government of ArimaCilal Prudesh 

nhnrlag111 - 791 110. f 

. • 

By Advocate SIS}ui S.Snina 



/ 
The L!nia 	ol 	liidiii . 
1epreselite(l by t he Secretary V to the Government of md ía 
Ministry of Personnel. I u1.ilic ( rievanc' & Pensions 
Dept rtment• of Personnel flfl I Tm i nin 

New Delhi. 
Respbndents in d.A. 1,5912007 

41 1 	
4' 

1i.1M.Das, Add!. C.(J.S.C. for the Union ofWidia and 	4.LTeZ1fl, 

Co t 	\do 	it e for 	he St cite of 	un 	hal 0rade1 leti nod 

2QQ7 

1. 	Sri Malay Bhusiw Dy 
DivisionaACCQUflta1 
OIo the Executive Engineer 
I & I'C Dep a ii mont. Tuwa a g 
i'a 	nag 

	
krullac-11,11 Prpdes li 

2 	hi i Nil hi! Jthoi 	n Ndih 
Diviiwi 	i 	rwuiL Lilt Al il )h 	lie Lcti' 	 1 4 1 4  I  
L 	11 E 	I a 	Ui 	

I  

rIIL\ ang, A.i unflLlIl l'radc,Ii 

S it  1J1)CndJ a Chantli i 1)ebnat h 
O 	Divisional 	(X'OUfltt1iit 

Engeet ( )Io the Exec ut i\'e 	m 

) H \V D 'I'awang 
•) / 	Tawang. Arunachal IrfliOh1. 

A 1 p11ut11t.5 in 0 A. 182/2007 

1 	it 	• 	,. 
By Advocates 	/Siiii M .Chaiida. S.Nat Ii & lJ.l)tit,t.ii. 

v. 

union ul 1 i)tlW 
Thron gh the Coiiipl rohir & \ ad ii o General Of I p.di.a 

It) I3alaumur iia1i Zalar lurg Cen 
N ev 1) ci hi.  

The Accouniant (kucrul (AJ) 
Arunachal iaksh. \le 	iiYa. hioran1 etc. 

Shihlong - 793 003. 

The Stale ol' ;\iLlfli('iU1! !imlh 
i0piesented by tiw S eI4:tar \ (44 I IIL 
Government of \munnchiii I utichi 
1)epartmoiit of I)o\vei'.lt11I4G' 

'I 

ii' 

j JUN 2009  

if 



4 	 It) 

	

1. 	l'li 	.in 	siunr. Iii 	ti 	1 > 	, i:tjituI 

Govenuneul of :\iu nu.lial IzaL-li 
ItL)itgar. 

	

5. 	The Chief Engineer 
lu1j1ic I- I alib ininee1iug [)IaIIt iuen 

ovoiinent of 1\rtntiehal I ru le;h 
Ittinagar. 

1 , 110  Chic1 Fa)gineer 
lutnl \Vuiks l?eptut tuunt 
(ovei nun1. of Arunachal l'iatlesli 
Itanagar. 

 

The Cluel 	giiner, I & l'( TI.) 
Government of :\ ttiuiihal 1 >tiul&sli 	 5 i  JJ 2009 

600 
B. 	

Jtngar. 	
. 

:• 

I he Dtie oi ol \euot & I 	w 
(_o\'erunufu1 tf .\rn iaeh al Ira li;•h 	 ; 

Nah1agun 	I - Ii 0. 

Ir.G.laisliya. 	G. hr .iie I ' aiuii of India & Nlr.L.Tiizin, 	ovL. 

:\tIv cie hr 1110 S t at • 	.-\ riiuiclail  

I' 	Ii 	I.• 

M A QLANJA tQJJ '\I11'{ (Yc 

	

I l(L 1(1 (lie learned cou 	a ij)ea tilt g for the 
1 

1)rties of the 

al)e CaSOS 	ui 	aItt I1I& () her it ti ill t lie C.OS ai 	lniiig (1151)050(1 of 

liv t It i 	( mfll0fl 4 'Ft hi. 

the 1uh's itaniod under \rtiie 118 of the 

Constitution oil tilia (relat in 	to recruitment, of 'Divisional 

	

:l.f 	 \ecountun(s) culhl "The intlian .\wIiL and Acnints 1)epart.rnent 

fjvisionui A 	atttaiit;l Recruit tutu) Ruu1e, 1988 rowis as under : 

/ 	"3. 	1 et hod ('I FtCtU it 1W:)) t,. age limit., quali hcations,etc. - The 

met hod ol tOCtU it mOnt, il(? I iI.t)it. (jLlLIl ilicat iOflS REId other 

	

- 	mitteis rc1ntin to the sail 1ot sltnU he as SpOCIIICd in columns 

) (0 ii ()t the S.UtI Schedule. 

I 



JUALIjJ LL .Jfl.....
i

- 

piobqtioii the 	bou1d quail!) in 	1 	bc 

Note 2 \Tacanelcs iused U the iil it1iKiU biu aw ' 
, 	, 	•' 	. 	 .ç 	. 	 . 	. 	

. 

d6utti0i or !ong ilIn 	oi stud,t 1oavec 
) 	" 	* 

/ citumtanCO6 fo a duuthoi of one yeL OL %fl( 
• 	•• 	: 

çn j ttrLsj(F.Qri jcpulit)91). iioin 

Accow4afltS IRs 1200 2040] and Semp 
• 	 •. .4 .. 	 1 AecountS. • 	

- 	 • 

• - 
11 

- 	

It

ectxbp 

	
- 

J.+^d E 

j 	 • • - • ) 	 : 	 . 	 :•1t1 

I 	 . 	 4;• 

-  

iofn 	• 
- f 

•4f.1! 
• 
-L. - 

- 	.- 	•. 	• 	•b 

• ijJ. 

7-1 - iiiisdic  

have 	Depat &ctIi 	 rrfk 3 41  
- tZ • tt 	&tS 	have 5 

• -. 	 • 	

L- 
• 	 ' 

• 	

. 	 oUflt1iflt n1c1Udflg 2 yoi. 	c 

5 JON 
Ut  

	
2009 

Sqte ub1ic \VoLks CuL' boIdrn po 
i,t I 	comjai able with that of Account,ant/SeUor 

a i.eguhu tass for 5 you.,cudmg 2 years eqer1ebC0 UI 

N 	Pu1ic \Voks Acunt 	
t 

• 	- 	'i-\ 	
•.*••• 	• 	-< 	• 	• 	-: 	 •. • 

\ Noe 3 1pciis4 of •dcpaLflhifl huiudipg the period 	
at 

J cleptation in unothot C\ C idi 0 post hold iiniiethat8lY pieceduig 

)? 	this 	t1)pOil1tl 	nt 	Ill 	tII( 	1nle 	01 	SOII143OLhCL 

• 	
oga izut ionI1)eptiii 	t 	of I lie n 	Cont i-al Government 

c- 	C oidiuinIv not e((-(1 	V 

3. 	•. - 	In ee1ciSO 
of the powers to L-ecruit Divisional AccoifltuUtS - 

on tra fei/doputtItlo basis, the I•i1iCaI$ 	
wof these cases (ho are 

permu1eL1L empioyee of th State GOCrLUP11t of Arwiacb Pr4desh) 

10 UpOifltC a d s "1)ivisionllI Aceoufltaflt5 and posted in di 
\V0 	1) 	

fferent 

Engili00l1)g Divisions of the St 	
GoVeriiL1IOIt of Arunachal Prclosh. 

being pOSt2d 8S such iJy the Aecoufltafl 	
of t 	ii4l Que 	them 

(Applicant of 0 ANo 112/2007) 
of oursO, was posted m the State of 

'-p 
nilripura. •ç7 

I 



~ RN~ 

19' 	 \\ hiI 	the 	tiii 	ue 	jjititiiwg 	ti', 	1)ion 1 

I 	
j 

1 	 \( oUttt Lit 	Oi tlCj)W ii tOfl I)I ,I 	t h) St flO (oci nuiout of Aruichil 	1,10 

-. 	
•.•': 

Pi t(lCSh c ',o1 od n i 	o C i t w entu o D&visionu Acouut an ett 

pOStSfrO1flthe .0trbi of the Government of..hidi1(Aéthháflt  

I 	
, 

Genii/pAq)  1.1 cj ticcoIditgl) I)rOPOSlIh were 	 +r 

Ceuticov?eflt OIgullzatmU 	 fJUN 2 

3 	in the s nd LO0S ii ii his been pioposed that, urn t.akii] 

o ci the post ol 	i ooal 	()unt ant etc the incumbents f those 

1Jivtsona1A5ceountant posts ( ho ne conLintung on dejutntoi bsis 

ç 	

,lS 

would face a test (to be coU(iUCt5ed by. the State: (4nyernmeflt of ,  
1 	 i4 

- 

Aru.nAchal Pradsh) to be finally abso&be nn,cI suøh cat' them 1 , ho wquld 	' 

S 	

% li  

not qualify dsii thi ee chances, wou1d ot 	 IrA-m- ned11 

? H 
the posts of Piy° 	Accountants an4 

4 	iit 

thou l)aIe1t postkddte 	 11 

Pt Pt 

6 	The entue piopo5al hatng been exam11eI by th poral 
P "  

Covet iuncnt Oi gatitsatioli couti I i pi oposals etc giyen by tben (the 

Central Government Organisalioti) and, as it appea9, bqpfo1j t4 

(OUnICI 1)lt)1)O'1l cii e still 111 il hOt tiii'il t5ago it appeais, futtber4çoie 

giving a limit touch in the matter, the Gov nm 

Ut ganiatioii hi sought 01)1 toils fj.omn the inepirs 4 rgi1ar 

Dm istonal 	n I aimi s Cadi e 	 - 

7. 	Sin 	t ho 	1Sl 	f' I JIV iSiOUhhI .AU1.X) 1 t t.nnt are born ii. the 

;ti1islunttit oF the State (3overnnieut. (although I:ecrtitrnt. 

S 	 '(hI)I)OIflt mont. 	I)ot ing 	alit1 	coiit rol 	are 	v i t Ii 	the 	.AccuntanLf 

'S 
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4 	('eiiera I/CA G!Govt. of India), at one point of timo, the State 

Ci iimc nt or 	\i u unc hal Pi n lcisli nusod objection relating 

recruit men I (cii I )i V 	na I Ac'i in I a is) by iio Coittial Govoriuneit 

Organisatiomi and. as it appeals. iii the said pieniises, ther& has 

been any recruitment (direct or duputation) of Divisiirn1 Accowitints 
f 	I 

I oi the posts (about 61 in number) lying vacant p 

Aiuiichal Pradesh 	 I 
5j1jfg20 

8. 	All the Iiov junel tire, (lie AI)f)lieflfflS, V ho nFO 	mflnu 
3uwahati B e n 

as I)ivisionnl .\ccou iii an I 	'vend i he 1 enrs or dwil. dcpu( Iii ion. were 

ashvil ltiI. to gOt •((' ti:pUtntiin! .n1Io 	ices/h 	her 	
. 

Di 	muuaI .\ & ount nt , I l nec i lie 	( )rigniid A)ph ations have been 

filet! tinder 	ecI ion 19 oF the .\1 iimiirat ice Tribunals Act 1985. 

lieforo hand, al i.nif it 	to rftat mian the • Applieamit.s from their 
•.ai 

Uuiat ion li:itl ii ii thaI I .iitJ a 	i tin" the views and i.uunter views 

ot li Ccnti ii (u i nmn iii & )t t (o  em wncn( 11 taming th tang 

o.r of l.)ivisional Aetxuntaut,s etc. posts by the State Govrmnent of 

) 	 . 	 • -- A.runachal I radesh. 

9. 	Under i he 1?ecruil 	ii I l.iiles of 1988. I lie deputatiomst 

Divisional Accnmn1 ni.i t s are available to continue even beyond 3 years of 

I liii r Iepu1111ion purlod, of coUrse, in extra ord ii tory (1 i'cumstances. As 

IL appears, the CenLra I Govermnuen I Oi'ganisatiou, while awaiting the 

question of fmalit.y of the point, of ruLing over of J)ivisionnl Accountant 

Cadre by the St ate Government, did not recruit/abandoned the 

mccru it mont. of l)ivisional Aceoun t ants; as a result, of which 



I 34 
1 •l 

of 1)l\ I10UCJI A(OUn UIUI (IC a: e lying 	ant in tJiiSl ate of 

\t uiit: 	I Pi atic h .inl ill he ja 	( itt Appli a't aio repatL idted then 
u. 

ii icit s1i: ii ln I of 	II iSrUf I iufl oF :\cIlI ing in various Ijeçug 	H 

r 	: 

IV jüii of t ht 	t iu 	c it 	111101 n ed in the flat 	sevea 

Engineering flivi onS of St ale of Arunachal 

inatiaged by one 11)ivkional Accuu n( ant. Ap1)nrntlY Chat. 1 the 

cnnitdling :'enu' 1i vhi , li t he :\vcouut ant nrtl did nO gi e elieci 

to the rOl)atFitII 1(111 of ihU.\i))liaflhS (those who are ocCU 
Central MmflIStmt Thbua 

ae coy ied woe than 
01 11 t \ itontl \oiiu 	u t tt) i 	I 	lliouvli IIR\ li  

of h put ti toll 	

JUN 2009 

101 . 	 J tht \ppllt 'inI S itt 	continuing on 

: 	ar 	F tluir 1haitat Oil f)eFiO(l) eli 1110 itboVC said conlpqllii1/ otrtv 

• tjJcuit1SI iiit.&S 	aLl(I 	IIU 	lifty 	ate. 	by 	ji1j1jc&iIiOn 	are 
1  

availabk to cool jnue on depul 
it ion beyofld 3 years; deputation 

aovnnces/highei pay in I he poI of Divisional Aocountaflt stII be 

	

cofltiflU( (1 to IJO ii.i 1 l to 1110111 tb 	h()UI(J not be compelled th get saJ 

in ifteir previous 1)ust and noIhiit should e recovered from thzn; mti1 

I hey are aciuflhlY ielat rioted. 

ii 	In t he I )OCUI tar 1iut S nttd cuctinlstallces, the 	tUit,tu1hi 

(OV0i 1100111 shti1tI })rOinptY proceed t reuit 

l)ivisioial \eqoun iants ir the os is (61) lying 
vacant in the Sta of 

Ai'uiclu1I Pt leit and while doing so, in all fnirneS of Ungs, they 

iUltl 	)t i th 	h 	t tk (ii 	II1& lit 	i 	t lit j)045 no funded b 

1 j1enl/t t 	1 	iii in 	it 	l 	dl 	t; lFtlivsaid, ( 	t 1.)o clone S lit l\ 

I 



	

fli 	i) 	jliliflj 1011 L() tli:it (11d flI the reCIUjt.ineijt RLdGOf 
I )R8 	I t lioLll( I 	done pending finaJizawiiof the is 	ekug to 

	

jt 	
t1  ha iid ing o ez & Ta hi ng o or of I ho I )ivisiofl& Ac)1mt,at itc 	atJre 

: ibm Coni 	1 ( f
it o 	linment 01 giini IIR)n t, Stain flovcmuej 

i 	
[• 	 i 

• 	• I . 	One the re('ruit went (diret or by depu I imtion) is done ólnt1y by 
mc Cen ual a mid State 	there shall be 110 1)robleju to repatjate 

he :jj1iimnI 	Iromn their duamt in. in (ho event the 
( o'or11mtm1t. talies ovcr I li(? Cadre of' I ) iV i sional Ac(untaflts the he__ • 	•• Applic,illts(e en if L( p iii uk 	in cd 	Uici) a Jiam to face II 

C) b Im Id h the tbit 	oxnlnOIlt) fut hemg absoz od m 
h 	( aili 0 Itii 0\ 01 L 	lie stat 	tu OL 11 iiILnI '1 he Applicanl , on 

101 :b ni ion,. alt et I he na i tin gIxci] , Ing,  period ca; also ho 

(I0 )LJ I (111011 basis as Divkiomml 
A1, fl lii lit S. 

hi M,.:\, 11 2,12007 lis l.n repil (1-j") I Vd by the 
aol 10111 los of 	Stat0 nppaiLu(IV 	viI hoot leave l'o• the 
•\oubitijì( 	Gem 	1aI/( 1(.,)iIJ GIJ\cr 	loot ()b'gailj•ajç1 	But in the 

Peculiar rir(i1nstaI)('(s 	I lme 	ln(iut (JEiielflJ neeti post; him as 

a 'liii posi. ol I) isonal :\eroIiujtiil, 	 Pradesh; 
: : T,1ntil lie k nepal roiled ini hk thpiitnijo11 • 	• '••. 

-. 

\II t 110t' (le 	tiI)je( IC) nI)I\ ( dirc•t iow;. :ii 	disposed of. 

•: // 	• 
SCY • 	\ 	 it 	I 1, fa føiujiitv 

khusiujal]i 
Mcnmb(A) 

I I' 	•: 

wahati Be 
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i: C) 	 ' 3\ 

t 	i4 

	

; 	 l

HMO 

!).1n  Al ddeI 3 1 4 2008 pannI in 
LOU-- I  	t43 ... 

( \Ih 

WAS  

. I 	 •ii atlesh :rIS wilhdrnwn,ft (fl 	C k 

Panchantiikli, iarIaIn1dp.i Sri r3l'Rr~ 11 
Rim—Divini ona 1 Account ant on depuiati o 

olfice oft1ie Eccutivc Engineci, l3omdiLi Civil DiVR)n (Powei) 
c 1 s 	 t 

AnmachLPrades1iwiLh inmudiatc effeu 
I 	

4 • 

Pr4tdip Kr J?anl 1) A andopyof format Iiandni9ovei nnd inking a 
with charge iepocinty be torwarded to Ibis oflice i' t$ 

lui3 PradrKr Paul ,DA in i 	 hiiihnnt 
• 

incinoraucluni to the I)iviiaiial Oliiccr utide,: intilniltioli tu this oflicc. 
The transfr is in public intcrcst. 

lot 
4: 

: /\(i'n o ldcr (latcd 	?(M)I nI iai.r 2711 	iu Ilu- lilo No. J)/\ 
Cell/COUFI co/TN/2007, 

1)y.AcccuiUt,t (.1cncrI (Anin) 

	

tnu 	DA  
(: •JUd AW ,  

(°pv (oivvai dd fo intoi iflilion and flCL. in ii y iction fo 

I lie ( 1 hiof I nginooi , PV 11) (R&i ) ( iuvt 01 i iput 	AgAI In Iii 

2 	Ilie (JiiI 1...iigiiitti , I)pii Ii nciil ul 1%vii (luvi of 'u u1utLh ii P1 IdLli 
tanr.-• 

3. 	ilic kxcciiIivc Lnginccr, Rc U iGC I )IViiu1i. I ';iiichamukli. Agarll. 
lie is rcquc1ccI to Jonvard :i copy of rC1Ca14C oidcr o r  S lid I ',K PapI,. 

• 	 • 	 'J)ivjHionill •Accounlnnt on i)opu I tO iii. 	• 

	

• 	
• 	 CiuI. 



4, 	Ttie iettvu ILniuow, 	iomdih 	ivi 	)iviicI (tier), 13utdI ti, 

AiundCh4ll Pd1E4lI, 11c,  i' 	.quc 3(OI to tOWd1 (I 1110 jOU1It 	fCC)I 

S11I'i PauL,I)A 

S. 

 

The l)i*'ec(or of 1\ 	ttflti tud 'Ft tut'I': , 	pVI. of AitutLha1 Pt a&lt. 

1'tlla1'tak11t. 

6. 	'i'i 	it'.1y.i\ 	tttt (,Jcticttt (/'i&L) (.>iti tltc i\.(l. 1 	'uii, \gti tiLt. 

/ 1. 	StiiL I'Fadip Kuiti' I 1 aoiI, 1)ivik11a1 Aecvufllaltt U/u (I e  

Enineer, Reoui'ce Diviuion, P111cha1nukl1, Agara1a, 'I'tipui. 

Pel')flat file of' Slti'i P;iit. 
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IN TilE CENI'RAL Al)M IN !SThA'JIVE TRIBUNAL: 
GUX'AI-IATI BENCI I, (;tJ\x'AIIA'rI 

lN Ii Iii Ni All FR ( )t 

IN O.A NO. I 12/2)07 

Sill?! I'I?/lJtl1 A I •11i1? I'll'!. 	.1 I'l'l.R ANI 

THE UNiON 01' IN 1)14 & 01 HEI?S - 

ANt) 	

JUN 1OU 
IN THE MATTER OF: 

WRITTEN STAITNIENT SIJBMITTED BY THE 	juti 

WN1TN STATEM EN'S 

The bumble Respondents submit their written statement as follows - 

That with regard to statements made in paragraphs I to 3 of the 

Original Application, the Respondents humbly submit that they have no 

comments to offer. 

That with regard to the statement made in paragraphs 4.1, 4.2 and 4.3 

of the Original Application, the Respondents humbly submit that the 

Applicant is a regular eiiiployec of the Government of Arunachal 

Pradesh. 	Since there wetc vacancies in the cadre of Divisional 

Accountants adniiii ist ci cd h' Respondent No. 2 and since direct 

recruitment (as. provided in the Recruitment Rules 1988 for Divisional 

Accountants) through the Staff Selection Commission to fill I  up 

vacancies would take time, Respondent No. 2 from time to time called 

for applications from the ex1:ericticed staff of Public Works, PHE, 

RWD, i&FC, Electricity Departments serving under the State 

Governments of Tripw a, Anniachal Piadesli and Man ipur who were 

willing to serve as Divisional AccDuntants on deputation basis in the 

States of Tripura, Arunaclial Pt adesh and Maitipu r. Accordingly, the 

Applicant had been selected as Divisional Accountant on deputation 

basis and posted in Triputa nuder the administrative control of 



A 

\ 

Nod 

2 

RespondeiitNo2 The letter of Respondent No.2 , while appointing the 
Applicant as Divisional Acconiitant oii deputation, categorically stcd 
that the period of depuut at ion was iii it a ly fir one year and that the 
Applicant was liable lo Vuu ;us a l)iveioiu;ul /\econuulauu( oil deputation 
basis iii any of the thuee l;itcs l luipiiva, Auwuachal Puadesli and 
r lan upiii . As per Reci nit 111(11 Pilics I he per 0(1 01 deputation could be 
extended for a nlaxiuiiuui, priind 1 11)1 0  tIn cc eais and in 110 ca 

cai's. 1 Iowcvei, the Applirauui 	is coni iIruuiiii in the 
post Ill the Office of thc Executive Errgiiicer, ResOurce 

Agatala, Tripura till date. 

Vrrf 	3TftIE1 Cen;,rajAdmi ru 	Irthun uutat loll  

vision 
5 JUN 2009 

Recruitment /?ule.s 1 9'i (. I ppciuli.r 1) 	
1  il 	 I j?joifl1nient letter (l(tIc(! 167'99 (ippeiulix 11) 

3. 	-1bat with regard to  the statements n1adc in paragraphs 4.4 aid 4 5 f 

the appication, die Respondent No. 2 humb!' submits that in January 
72000 tFe Government of Aiunacha! Pradesh submitted a proposal to 

transfer the cadre of Divisional Acotintants to the control of the 

Director of Accounts & Treasuries, Govt. of Aruuachal Pradesh. It was 

also stated that the formal notification iii this regard would be 

coininun icated by the Stale Govt. in due course. However, no such 

notification was issued by the Govt. of Arunachal Pradesh. It may be 

pointed out here that State Govt. caruitot unilaterally take over the cadre 

• of the Divisional Accountants which is under the control of any 

Accountant General without the prior consent and approval of the 

Comptroller & Auditor General of India. Only afler the State Govt. 
........ ...- 

accepts all the. terms and conditions laid down by the Comptroller and 

Audor Generai of India for such transfer and with the approval of the 

Comptroller and Auditor General of India, the administrative control 

of the cadre of Divisional Accountant can be taken over by a State 

Government. 

4 	That with regard to the stateiuicut made in paragraph 4.6 of the 

application, the Respondent No. 2 hiurnibly subturits that they have no 

comments. 

5. 	That with regard to the statement made in paragraph 4.7 of the 

application, the Respondent No. 2 humbly submits that th. statement 



made in (lie paragraph by the Applicants is Ihlse and misleading the 
Uoii 'ble irihinial as the :up y  of the lplcscnta( loll dated 3.5.2007 has 
not been i Ccci Ved by (lie RCSpOIIdC!,t No.2 till (late. 

0. 	
iliat witli regard to the statciiici,t wade in paragiaphs 4.8 , 4.9 and 4. 10 
of the Application, the Reslionde 	No.2 liuiiiblv submits that on 
coiiiplctiou of deputat 

1011  POliod the I Cp;ut ial loll OF (ICr to Ii is pi -e,it 
dcpaii went was issued to the .\pp I lca111  I levc ci, t lie App licatit iiisteacJ 
of repOil iuig back to ii is pa cut depau I utient moved (lie cow t against the 
repatriation orders of this office. Ap)licant tlieii apprfa 
Hon'ble Itanagar Bench of Guwahati High couit vide W 

No.(AP)/2002. The Hoii'.ble Guwahati High Court iii its o 	dated 	
JON 1.2.2005 disposed of the case as the Hon'ble High court dt flnd

any merits in the batch of Writ Petitions; 
 

TheApiicant again app roached the ijon 'ble TrIbu 
No 238/205 for absorption in the Divisional Accountants cadre under 

lI* 
the administrative control of the Respondent No l The Hon'ble F 	 I 
Tribunal while disposing the OAs No. 114/2005, 115/2005 and O.A. 
No.238/2005 vide order dated 21.3.2007 held that the Government 

of Aruuachal Pradesh have proposed a scheme for taking entire 

Accounts set up from the Accountant General (A&E) Meghalaya, 

Arunachal Pradesh, etc, Shillong and the proposal is under active 

consideration, but final approval is awaited." Further " we direct the 

Applicants to make individual coiuiprcheiisive rcpiescntations before 
the comicei ned Respondents fbi tluv it Ii and on receipt of such 
rcprcscnratiouis, the said 1cspoiudcuuts shall couusider and dispose of the 

same and take a decision the, con with in a time ha imie of three niotiths 
thereafler". 

CAT's aider dated 21.3.2007 Appendix- ill 

6. 	That wit 11 regard to the statement wade in paragraphs 4. 11,4. 12, 

4. 13, 4. 14, 4. 1 5, 4.16 and 4.17 ol (lie application, the 

Respondents humbly submit that the Financial Commissioner, 

Government of Aninaclial Piadesh was inlbrnie(l vide 1).O.10 (Cr 

No. l)A. Cell!! -8/Court Casc/2000-200 I / I 909 dated 28/3/2063 

hi 

El 



/ 

that the question of absorption of the Divisional Accountants, on 

dcpiilat 1011 	was 	tlu(lCl 	corlsi(Ierat 11)11 	by 	tue 	(1111CC 	(if 	the 

CollIpIloilel' and Auditoi ( cncial ot' India 	Subsequent to tliis,the 

Comptroller and Auditor General of India had conhrmed vide 

D.O. 	letter 	No. 	425 	NGI'(AIP)/l0-2U()5 	dated 	6/7/2005 

(Appendix 	.• IV) 	that 	the 	tiesim 	Of alisuihing 	the 	Divisional 

Accountants 	in 	the 	D'sionl 	Accountants 	cadi'e 	had 	been 

examined, but it tas not 10111(1 1n'isihle as the Reciiiilinent Rules 

Subsequently, the Director of Accounts and i'reasurie$ 	
IdChISMm i 

of Divisional Accountants do not provide for such abs 

 

letter 	No. 	DAffry-27/2000/1O6O-63 	dated 	30.7.20 5 	had 
OO 

forarded a 'scheme stating the cabinet decision of 	e State 

3overflrneflt for taking over administrative control of Tt 19 	
ao 00 • 	,,. 	 • 	. 	. 

SpAQs!p4Q/DAs from the Accountant. General. • of - 	-  
Tv1eghalaya etc Shillong 1 lie CQmptroller and Auditor qneth1 

of India has prepared a drafI scheme taking into account the 

regular Sr.DAO5IDAOS posted in the Arunachal Pradesh. The 

said scheme Was tbrwardcd to the Govt. of Arunachal Pradesh 

vide this office letter No. DA Cell/ll/200020OiflSO9 	dated 

25.11.2005 	(Appendix -V )ioi' appi'oval/comlnents . The reply is 

still awaited. 

1)(') Idler No. 425 NGF( API;/ I o-2fl5 (taICd (/7/2un5 iAppciidix -IV) 

letter No. DA Cell/I- I /2000-200 I / I 509 dated 25.11.2005 Appendix-V 

7. 	
That with regard to tile slatenient made iii paragraph 	4. 18 	of tue 

application, the RespondentS humbly submit that in the light ol' 

the l'lon'bie Guwahati I high coui't, itanagar Bench order dated 

1 2.2005 the repatriation orders had been issued to 12 DivisiOnal 

Accountants 	including 	the 	Applicant 	however, 	these 	12 

deputalioflist 	had 	tiled 	1)Ctit I( )IIS 	in 	tile 	I lon'hle 	'Ii ibuital 	vide 

O.A. 	No.114/2005, 	11512005 	and 	U.A. 	No.238/2005 	For 

bs3o,)1 	
under 	. 	(!IfflflISt maUve coni 'o1 of the 	Respondent 

N.2. The 	1-lOill)lC 	ii Il)UInii 	vide 	his C0I11l1lC,Ii 	udgeiilCnt dated 
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21.3.2007 held that " the Govt. of Aiiinachal Pradesh have 

proposed a scheme for taking cut ii e Accounts set up ftoin the 

Accouiiiaiit General ( i\& I ) Mcithalaa, Au machal Pradesh etc., 

Sitif long and the J)tOpSal is tinder active couisidem at ion but final 

approval is awaited." I lowecer, the Applicant has filed present 

()./\.1Jo. I 12/2007 cwl on ailmfiiioui that time Applicant is 

being mcnttuiated louis ji mcmii depmliimeiii. \\luicli  is totally lhlsc 

and baseless. 

That with regard to the statement made in paragrapf

Triunal's  

. 

application, the Respondent No.2 humbly sub  
-.-- 

Applicant !iad  admitted that in the light ol' Hon' 

 212007 the 	hcanth

representation dated 3.5.2007 to the Director o  

lieasuries,GovtolAmunachal Piadesh for lsa 1ofIasaha t j  
ivisional Accountant and piayed not to repatriate to his parent 

. -. 
prn_ 

That with regard to the SI atenment made in paragraph 4.20 of the 

application, the Respondent No.2 humbly submits that the 

Respondent No. 2 has not initiated any move to repatriate the 

Applicant to his patent (tepar I memit ml mediately. The Applicant 

has Ii led the present 0. A beidre the I lou' tile Tribunal only on 
I 

aPlCCI!()Ii U1t he is h( 	cpat iatcd to his parent depaui iuicnt 

That with regard to the SI at Cii mciii made iii pat agraph 4.21 of t lie 

Application, the Respondent No.2 liummibl y submits that the Govt. 

of Anmnachal Pradesh 	in January 2000 (vide its letter 

No. l)A/TRY/ 1 5/99 dat cd 12. I . 20t)0 ( Appendix VI) in Formed 

Respondent No. 2 that the tak' over of t lie cadre yt l.)ivisional 

Accountant was under active consideration. Ihercaller, the State 

Government did not initiate any Further move to take over the 

cadre. Afler more than two years. the Commissioner (Finance) 

Govt. of Arunachal Prdcsli vide his letter No. DAII'ry/h 5/99 
S 	••S; 	 .. 	 • . 

	 S.. 



• 	. 	 . 	 . 	 ... 	• (__ 	• 	I  
6 

dated 11.3.2002 (Appemlix-VIl) i equested this 0111CC that. the 

Divisional Accountants who weie appointed on dcputation basis 

may be allowed to continue as Emergency Divisional 

Accountants for the time being as a wom king arrangement. 

More than tnmr years had elapsed and the State 

(ioveiniiicnl mis miut I)ii(iaie(l any him (hem limuvC to take ovcrc 
cadre. in July 2005 the Govcrnu.icnt of Arnuachal Pradeshi forwarded a 

scheme for taking over the cadre of L)ivisioual Accotntauts froilli Ole 

admiiiistrative control of the Respondent No. 2. The said scheme was 
forwarded to the Comptroller and Auditor Goncral of India for a 

decision. The Comptroller and Audito': General of India in turn 

p!epared a modified scheme based on the State Govt's proposal. The 

modified schenie as prepared by the (:&AG of India was forwar4ed tb 
I . 	 .. 	. 	.. 	,. 

:thc Stat. (3ovt.'vi4e letter No. DA Cell/1-l/29O0-2OOl/l5.O dated. 

25/11/2005 for çççptance/conm1en The Stats Govt. was emin4.ed 

rise to the scheme to which till date reply 

is 
Letter No. DA/TRY/l 5/99 dated I 2/1i2(X)() (Apjxndix Vt) 

.cttcr No, l)AiTRY/ IS!')') dak'd Ii .1.1)()2 1  Ap1tIdi\ V II)  

That. wit Ii regard to the slat ement made in paragraph 4.21 

application, the Respondents lniiiibly suhin it that they I 

comments to offer. 

of the 	5 JUN 2009  

ave rio 11RTit nutI 
'iuwahati Bench 

Grounds of reliefls) with legal provisions 

'i'hat with regard to time statement made in paragraph 

5.i,5.2,5.3,5,4,5.5,5.6,5.7,5.8 of the a)plieation, (he Respondent 

No.2 humbly submits that the Applicant was appointed on 

deputation to tIme cadic of I )ivisiommal Accouuitamits for a period of 

Ttbu 



r 

• 	 ..• 	
... 

three years (maximum) The Recruitment Rulçs for Divisional 

Accountants do not provide li)r such absorption. Besides, some 

Rwniaiilics are to he ohsei ved lhr transfer of the cadre of 

Dlvi sonal Accountant II out the Ad in in 1st tat I ye coifl wI of. the 

Respondent No.2 to I lie state Goveilitnent of Artinaclial l'radesh. 

.1 IOWCVCI. the (Ira It SIIICI1IC 1(11 tiini 	over the cadre of 

l)ivisional Accountant by (lie A ittiaclial Piadesh Goveritn cut 

Irained by the ('& A(. i of India has been Irwatded to (lie 

Government of Arunachal Pradesh !br acceptance. Al1er the 

prOcess of taking over of the cadre by the State Govt. concerned 

is completed, the . Recruit ment Rule for the !)ivisiotial 

Aôcàtinnnts would be hlamcd by thiic State Government itself. 

	

Eürthr,. it may stated that 	there . is no pr9posal to 

\ repafflatethe Applicant to his parent department immediately. 
\I 	 I 

. 	 • 	 •' 	 . . 	•.• 	 ... . 	
•i••• 	. ,.t .. ......... 

O.A. s been filed by tiie Applicant 	on a rehensio\. 

he is being repatriated to his parent cadie i e the 

Arunachal Pradesh, which is false and misleading the 

Tribunal. 

Tdwrlolk 

JUp 2009 
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That with regard to the statement made in paragraphs 6 1knd 7. ,  (u arif *d 
wahat 

the application, the Respondents humbly submit that 

comments to offer. 

That with regard to the statetitent made in pamagraphis 8 and 9 of 

I lie apphicat ion, the Rcsp )tidCflt No.2 llluIilI)Iy submit its that no 

action has been taken to repatriate the Applicant to his parent 

department. 

In view of the fact and circQmstances mentioned above, the 

Respondents. most respectfully and humbly pray that the present application as 

filea be dismissed with costs in favour of the Respondents 

• 	 ." 	4• 
• 	 . :. 	 . 	 •I 	 . 	 ,..............................• 



111 
-I. 	 Venficat ion 

I, Shri J.P. Rajak, Sr. Deputy Accountant Gciicial (Admii), Office of the 

Accountant General (A&E) Mcghalaya, Arunachal Pradesh and Mizoram 

Shillong do hereby solemnly declare that the statements made above in the 

written statement are true to my knowlcdgc, belief and information and I sign 

the verification on day of Scptniher 2007 at Shillong. 

- - - 	 -  

 
jc ~ut, 

Sr. bepui, .rcou,uu•,i ( is 101 .:A Ji'nn.) 
".. Il1chaIa4,a cc,, 5/mi/long 

Central Adrninlstretiv* Tdbuna 

jur'j 2009 

't 
uwahati 800h 

I 	( 	q 	1ijtti 	j 14i.L 	JN 
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\Vi Tji1iur 79900 	 . AiiinI 

I 	v 	A 	Iv' ii 	Mr 	i\ 1. 	( 'Ii 	Iii 	I 

\1 eIt1 
 

t 	- 
1 1iiit'i ii .  

.L. 	. 
1Ir(itl 	(}i' 	( 	i 	I1t 

.. 

t 	Auditor 	ii- 	I of InHiir 
10 1 	I udu 	Sh td 	hi I 	i NI iu g New DThn 110002 

2. The !\(..eUlI(UI1t  

J\LlI11t':lliI 	
j\ j(3gII >L  tz)l•aI1 

Sliiilui 	7V30() 1. 

3 

I 	- 
tf )  

1. 
•). 

• 	:t ... 	.. 

4.  

U V 

tjIj( kSt'lle of j\rLlI1il}ulI IIIi(IeSh 

rel.i!'eSlIie(i .1y t.h& SeruUity IA) the 
Gov(IJneflt 01 Aiuwiciinl  

)üiit 	flflt- 01 1i)\Vtr .1 I.niigai 7) 1 

i 	(it Irigin.ier I 	I( I.) 

	

1' 	I 	It t ) r uj I  esil I 

	

(ovor1tI11('iiL ot 	 , 
)791 1 .11 

! JUN 2009  

1,waIiati cuat 

The 	x :xut.ive Engii ier. 	 ......... — 

I0. J\giii'. lttt, 
\'\TosL r1c. jI LI.1.790(JJ 	 ... .t .Respoiidutt S 

'1 

By 1\4i'M. 1)e-, Addi. (.fl H' 

'1 

TI .' 



Il oo rd MI. M.( 'IIH 	Iii 	Ioaiiw&I (()liilS(?l (uJJj)enring for Iho  

8I)l)Ii(ilhlt an 	t\'1r 	f\i .1 )ns. hirilOt.l 	dII.Standng (2ounsel appear Ii 

1(11 t, I I o (4Sf)O.tIoIII5 i iI(I portis'il I lie 	 oil 10c4)r(l. 

'I'ke /\11Iiiiit is cont,imihig as a I)ivisional Aqiint.anI in 

the Stato iii Ii ipiii a 	ing 'IdfI')i1e(l at #\ gir thI a 	Hy th 	1ifl)Ugi)ed 

0i((01 1IIl(I(u 	ii 	?..IIr'e 	IiteI 30.()c;.21)UR 	iI( f)jlI!eaJIt. IILIS bei aSI((ftI 

to go on t amier as I)i visional Acoi.iritant in the office of the Executive 

• Engineer of Porndila Civil Di\'ision (Power) in the State of Arinacha1 

Jrae, Pm;erit Original Application is directed against this tiansier 

order. under Annexure 3 dated 80 05 2008 
- •-•• 	.. 	., 	. 

--=--, P eviously, he was repatriated 1 frorn t post,df Divisional 

A(=mitant) by the authorities of rjpura  State. Tht 1vawithout the 

.N 	
authority frcwi I lie Ac oun I ant (k uci 111 Said action of the authonties of 

I'i ipuia S1at 	'a 	ubjec int-i of hallongci before thii Pribunal 
' 

I 0 A 112/2007 loi the iea-ons ot an interim oi (lel dated 08 05 2007 ot 

this Tribunal (rendered in O.A. 112/2007) the Applicant was allowed to 

COntilitie ill the St.aie of 'l'ril)Illa. Whjle (hspoSulg of the said 

., 

	

	O.A. 112/2007 (along with several other caes) liberty was given to the 

Accountant General to regularize ,  the matter by giving appropriate, 

postiig to the Applicant in the State of Arunachal Pradesh. Pursuant. 

to the same, the present inipuned order (uiierAnnex3 	. 

30 05 2008) liiis been passed L2 

LJ 

IML 
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3___. 

But while doing so, the authorities (.AG) apparctY !0st 

sight of the flict. that the order 
(1atec3Q:O.2OO8) issued duriu.th mid 

flCfl(lOIfliC sosion is 901119  .o n f1t; i.h eli I Id of the Ap Iicant who is 

p rosecutiu ICSE course (being a student of 1U' class) in a CbOO1 at 

Agart ala!t i ipul a It i(h1)1 (el that final examination of ICSE lO 

'1HSS course shall inrnenC during MarchlAl)ril 2009 and ,Iiat there 

are no schopi at Bomdila (Arunac1ai PraeS11 wee nder 

1CS1 oour 	are heig jinpirt?(I. 

That iipztrt 	ti i 	t>ee!l 1,Iencleil by 	Ch n Mr 	cl 1  Learned 

cou1SCl nppe ?triflg br the App cnnt., t hat there are seven posts of 

Divisionfli Accouflt.11(_S lying vacnflt at 	.A art 	. as against n1 r ipura/  

which the ApdiGilflt CIlU he 	inmodn1d OVOfl till oc)rnplet.iQn of ±2 

Cli,L 	OirLhe 	efl el ft- .\ii;IicUfli an.l t 	
of hat b i niS( of dc-'erth  

iiffli' tif: 	;; 1 :: ol ! 	I )jjkjeIltlt AC 
Cent.. 1 A 	... 

rll)W1 	'd) has. hefl I1:tl in ( h P0sjl sought Eq 	;vac 
. 	

t 

.;!Vrpura) by t h :\iCan . 	
. 	5 JUN 2009 

I 	 ............ 	:,'!'' l 
,tha[ f3j- 

lies 1ioinii'd 	lint. it IIiO 	tiiIco 	(.)ilSjul.fllhI 	tuhlO for At-.f1 

I .\i tlhlll(huI lriiciosh CO comI)Iet the reertlitln0t J)1(' 

f rccrUiiUlCflt of DivisiOlUll 	
ccuntant for yioUS. Engineeliiig 

: 	 J 
iiOfl 	of 	undCl1i 	

Pt adosh (whether made airectly 01 1)) 

deputaiiol3) artd that, ilierelure, bé. AppliCflt may be 
	1owed to 

cofliflUe ut AgartulItfl'P° ra withoUt being disturbed nOW. 

4. 	(_)n the other hand. Mrs .M M .  l)as learned Add!. St ending 

Counsel for ç3ovt, of India (to whom a copy of the present Original 
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£ 

. 	.1 

I 

AipI.CUt10fl 
has -leady been 5i1ed) 	

ued that the A.G ha no 

propoSal lo (list u h the Applieal ii OW from Agart.U1UflPtU) but for 

the reason of the obserVatioul of this 	nado 	it's order dated 

 to 
08.05.2007 rendered in O.A.11212007) the AppliOafl h beu skèd 

	

face th present transter froi Agartttlatl'riP 	
th 13o18  

Ini abov view of t lie niatr and in all 
faireSS of the 

th  

ihmg, the He4pOudl5 
chnuld allow tlu Apphc}&flt th OOflfl th ccl ye 

11h,l,)ViiOtt1 	A4i,inhi1tfIl 	it. At 	aliLP 	j1)UF 	81 	Idast till  iCI 	s$ 

AprU2O0 for A1,pliCitllt s sun i going to 
iippo11 	final UCSE) School 

A 	 1 IA nI 2009, curtig ivi 

t 
With I he di reCti(fll to th lASl)O1 tiitS 	keop the trtfls)r 

order (under Ann ure3 dated u.05.2008) 
s upeuded tn4 allow the 

ppHh1t u' i 	
a at !eflbL t 	30 042Q 	t hi 

	

gmnl ApPll1 )it t 	di 	',ed ol 
th 	

\Vhile js1)Obflg of ibis efts 1  

1i id 	hei el v 	an 	I h \ l icnnt and 	5 ondont to APP' oii& h 

rp iUtait 	
n Ii'1 1 	I jh 	al c 1i po 	ol cler,  

/ 
sdf: MotU1tY 

Vi' cL 

2009 

	

.•' - 	 --- 



t 	 • 	_______ 
- Jeulsterd F. 

OFFICE OF TIlE ACCOTANI GE 	
E NERAL (A&) MEGIIALAY 

StilL! ,ONG - 793001. 

Dated:- V -1• 
E.O.No. l)A Cell! 

In view of the 	
dated 23,C.2OOg (in OA No.113!?O() 

of the Ho'ble Central AhuiniSt1ati\/c 'hibunal, thiwahati Bench, the 
Divisional 

wtthdi aw a! and 	 A posting  ol d 	01 	ilI Via' up l UULII Vtul2   

Accountant on deputation foin Agailala , I npdia, to l3onldIla, A.nnaGlIal 
has been 

Pradesh issued vide this oflice E () No VA Ccii! 4 dated 30 5 2OO  

kept in abeyance until further 01 ders 

Authority :- DAOs order dated 8.7.2008 at page 3N of (he file No. 
VA 

Cell/Court easeKP/200 to, . 
Dy 

• 	 ' 	• 

Memo No. VA Cc!I/C0LUl Cac,PKp/200!tM5 DatCd
-  I' T 

foiiNaFd 	oi iifofltO! iii1 	CCS31Y action to:- 
 

I 	 ( 

1 	flic ChlLf I ninr, \1 1) 1 I 	ro' t of Ii ipul a, Agat Lila ' 	
I 

The Chief Engined, D'pi1LtCrt ol I'owc.i, Govt. of Arunachat PudC 

Itanatf. 	 . - 
The Exceuti 	Engineer, Re.oiitCC Dj'iio31 ]'aitehatiii1ki. Agrtala 

The ExcctII1V Engineer. 	I onidiI Ci ii DiSiOn (I'OWCI), l3omdila, 

Ai'unaChai Pade'h. 
The Director ot ACCOUffiS and 1reasUIiCS, i4M. ot Anhliachal Piadcsh. 

Naharlaglin. 

6, The Sr.Dy.ACCOI tant General (A&E) OIo the A.O.Tiiplwa, Agartala. 

7. 
Shii Pradip Kiunar Paul, DivisiOhial Accountant on deputation )/o the 

Ec1iVe Lng.rer, PesoUrC Di ''o", Pare1 trU ,.Ag.a1l !njJa 

$ 
tosiflc:PY 

- 	 Sr. ACCOUfltS Officer, 
F'I* fll' 
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Np. F.6E-191FEO(S),  
tt-  GOVERNMENI OF 

PUBLiC WORKS DEPARTMENT I 

Dated, Ag!trtaLa, the L?h Fbi2009. 

OFFICE ORDER 

in the juiciest oF plIhliF ei vice, tb: Hhviilg iiuuftr & 
posting in the nidv ul 

I)t isiunti Accowitailt! Assit. Accotlilts ( itticc'I is htichy 1051( 	tb 10icdwic clftct. 

Name of M jnIci ci1 

No ACIOUUt tnt 	 oiii 	 - 	
- REAR1S 

Sri Mrinal CiioudhltftY Assi t. 
Accolli s HFOCCF attached to the PMGSY 

PWD(R&B), Agartala will ho'd the Addi. (1laiC of l)ivisiOl11i Accouptailt of ExCUti\'C IiigiflCe1. 

Resource Division PaIlcuiflUh in addition to his 'von duties. 

Th .iippieiflefltatiofl ot above orde.sl)al have to e pq1npleed latest by I 5 

February, 2009. 	 . 

By OF(ICU of :hicl I 'iigincc' 	.W'.l)(U&B) Agartala, 'Fripura 

o 	 • 

********* 

W. .: 
.atilAifl  

ti (iu 

t3 aench uwa 

icii1g{flc \(l 

jarta la,i'ri PU Il 

I. Accountant General. ( A & L), Sliil1. 	.. 	 - 

2. The Chici' Engineer, I'WI )(WR), 1iiii,Agirtala. 

3 	ItU' 	i 	er 	elulililt Iii;iIeCr. \VR (iV I. Atat;lla 

It. 	.IlSui)cFiuicdiIlE.IiI1.Ci,iM... 

the Fxeciiti\'e Eugiiiecr RcsutiICe 	 iSbH1, l';in1iuit1lh 

Si Mrinal Choudliliry, Assli. AceoLIlll: Qitr 	
i:i,uI w the PM(SY Cell, lWl)(R&:it) Art 

jot riflat to ii 
l'crsn Concerned. 

. 	(1 File. 
9 office Ordec 

- I 

MIM  
All 

4 

2 

 

(v,s lJ'ilIl ) 

to Chiz, 1iiig cetk!V 
./\ 

3 
SI 

 

Paul, Divisional 
Accountant 

O/OtheEXeCUh' 	
- 

Engineer, Resource 	Engineer R& I Survey 
Dlvii Paiich2mui1 	* pj 	ton, Aarlala 

5 .  
On 

deputation 



IL 	- 	 ' 	'T 	'. '•' ;,. 

-, 

49- 	 uAki- 	
MN+i`A 

 

Goverrinmit o Ll'r I pw'a 
0111cc of the jExecutive lngincer 

Resource Division 
Panchaniukh : ,\uarlala. 

0 1: 1: 1 C F.ORI)i:R NO. / (/ 

In pursuance ol'the oI'liee oidci' No.I,(iL li)'lul.()  (5) dated 	l  ichruai'y 209 uihc (.'hief' 
P\\'I) (R & Ill. .Aai'tala. lvipuia Si'i Pi'adip Ki'. II. i)ivisinnal ,'\ueiiiiiitaiit ol thk oflicc is 

herebY ditected to lepolt in the office of the hExceul 'e [ipineer. R & I Stivey Division. Agrtala by I 
('chriiai'v. 200) on deputation. Sri P:wl. 1)ivisiiiiuil Accm inl;iiil is :ilso Iio'ii'd In i;iiid cr the cliirc 

i 	d 	i 	iii iii 	it 	t 	l 	ii 	i I i I I 	I 	ii k1lilull ( 	111w.dIIIIIN I 	nI 	'ii  
itiaclietI to the I 	i(iSV ('cli. l\"l (l & It) Acartala prur ki tesimie his duties 	the f'iicë1fie 
1\ecutive Ln!ineei'. K & I Survey Division. Aartala by '15 I'chru:ti v. 

7 
(('. K. Chowdhuiy) 
lExecutive Eiijncer 
Icsource L)i visitui 

I'aiichaiuukh. Agarlala. 

No.F.F.[/RES0!DN/P(CV681233?( 
	

Dated Agarala. the I O Fbuary, 2009. 

I. .'\ceountani (,ienei'al (\ 	k) 	iiihunu for I'm our ot iuloruiaiion please. 
2. The Chic! Fnginecr. PWI) (R c:. 13). Agm'iala For favour i)I kind itiJunnatioli rilcase 

. the (Vief Engineer. PWI) (W.R'). Kunjaban. i\gartaia (or favour ot kind iiilorivat ion please. 
I. Ile Siipci'iniending Eiigineei. \\'.R. (Tit'cit No-i. Kiiiijahaii. Agarlala Rr favour of kind iiiforniaiioii 

please. 	 i. 

5. 'i'he Executive E.nciaecr. K & I Survey l)ivisioii i\aitaIa (or influnnalion please. 
(i . 	ri Mi'in;tl Cliowdliuu' . Assisiaiii '\ceoiuus Officer autaclied to 1hu PNGSY ('eli, l'WI) (R & M. 

,'\ari;i!a for ulornianon. lie is reluesicd  to taLi' the chaipe 'elated luaper". iloctiuuictits etc. From Si I 
Pradip Kr. Paul, Divisional Accoun(ant of' this of lice immediately to comuuply the office order No. 
i',GE-lO/PEO (S) dated 6111  ichriai'v 20()) oI'tlic Chief' 1 1;migiiicer. P\Vi) (K & It). Agartala, I'ripiiia. 

7. Sri Pradin Kr. Paul. Divisional Accountant (if this office For information and I1CCCSSaI"aC (loll. 
S. 	( ;iHid File. 

itook 

Cei 

I 
x \ 

Executive [uigiiic r 
tc 

Rcs(uurce h)ivision 
aulctJaiIumml' , lm. igai'tala. 	- 



• I ( 
'I lie I.xeetitive Iiigincei 
R &. 1 Survey )i viSRl 

Ai.ar1aIa. 1riptira ( \ 1) 

Subjec1:.Ininint 
I 	 , 

ILltILIic.. 	( lii 	2 111 Cc I. l'\\I)(I'\l)UI(lLi l"Jt  

l.)atcd: 0'  ebritar) ,  20H0 1 ). 

Sir, 
• iii reference to the aho'e oider. I aiii joining my duty to-day the I 

February 2009 (A.N) on deptilat R1 and )hI ige. 

	

• 	• 	 • 	• 

• 	 • 	• • 	: 	• 	Yours faithfully, 

La 

I' 

T 



	
- 	 - 	 - .- 	 - 	 - 	 -- 

- 
Speed Post 

OFFICE OF THE ACCOUNTANT CiF.NER.AL  (A&E) MEG IIALAYA. 
SHILLONG - 793001. 

E.O.No. DA Cell! 	 Dated:-  

Iii light of the orders dated 1 1 .4. 20(}8 and dated 23.6.2008 passed 

by the Hon'hlc Central Adnthiistrative tribunal, (iuwahati i3ench if, O.A. 

No.112/2009 & O.A. No. I l3i20fl?. and subsequent to this office ordetLs.N. 

1. 0 No DA Cc1114 d itd 30.51260 (op CflLlthLd) and Ii 0 No 1)A Cell/S 

dated 14 7 2008 (( opy enc1oLd) Sluii 1iadip Lumar Paul, Divisional 

Accountant on deputation recruited fi -om GovL of Arunachal Pradçsh is 

withdrawn from the O/o the Executive Engineci, Resources I)ivision, 

]  Panchamukh, Agartala,Tiipura and posted in the same 6pacily as Divisional 

Accountant on deputation in the of lice of the Executive Engineer, ilomdila 

Civil Division (Power) ,Uomdila, Arunachal Pmadcsh with immediate ciThcL; 

the Diviblonal OtfIcemI Contiolhng (Jlhccr is requcbled to rekasc Slim 

Pradip Kr. PauL.D.A and COPY f 	handing ovcr and taking over along 

	

ith diam gt i cpoi I ' i 	t. on 1 udi d to this uI1i 	 ' 	e 
I fi 	r 	 JI'1 	1 T . 

Shn I'm uli 	I i Puil 	) 	i i JiKs Ic u In stihmn ii hi'; hu;d in 	nV ; 
i 	 i 	t41t. 

in mo; aidum Ic, the Di i'1ional I011 'cc n' dev mIii w't ; n to I hi'  

I hi tian'Ici i 111 i , 1i1)llL lUlL IL sI 	 I  

Authority :- AG's um dr ddcd 27.4.2009 at pt  8 N in tho file No. J)A 
('elL•'(.ourt case/PF E'/:?.008. 

- \ 
I 'mt Genet at (Adrnn) 

Cmtd.. 2. 



j. 

ii 
I ,  

• 	-:2  

Memd 14o. DA Cell/Court Case/PKP/37- P 
	

Dated:- 

Copy lorwarded for inuinmaiori and i IeccsaFy aelioli to:- 

	

1. 	The Chief Engineer. PWI) (R&B), (jovt. of Inpura, Agartala. 

.* 	2. 	The Chief Engineer, Depaiiiucnt of 1ower,.Govt. of Arunachal Pradesh 
It anagar. 

3. Tho Exccutivc Enginccr, Rcsourcc i)ivision, Panchamukh, Agartala. 11c is 
icquctcd to loiward a copy ot icicac onlu of Shn P K Paul , Di'iional 
Accountant Ofll)C1)aa1 iOfl 	•. • 	•- 

ll 
4 The Executive Enineei 	I3om(lil3 Ci'il 1)ivision 	(Power), 	I36rnd1l3, 

Arunachal Piadesh, He th iequcsled to fotwaRl 	the joining icport of Shn 
P.K.Paul.;DA 	 • 

5. The Director of Accounts and 	I'rcasuiic, Govt. of Arunachãl Pradesh. 
Naharlagur 	• • 

6 the Sr 1)y Acountint Genci 'ii (A& I') 0/0 the A G I npura, Agai tala 

Slu'i 	PrUip; 1(uniir 	1)ivisioital 	AecoiniLaul 	0/6 	the 	Execü live 
.)<' 

Engineer, Rcsoui 	c J)ivision 	l'iiich u nu I%h, Agac lafa, 	I i ipuc a 

8. Persoi 	ilIicj?11. 	
: 	 : • 

:. • 

9 File No D,VCflilICouh1/(asefIN/'o' 

1( Efl. flunk.. 	• 	 • 	• iwaIaU 9 
I  

11. Spare COPY. 

Sr. ccozimrs lmjc~br 
 DACeI. 

'• 	( 	 .1: 	'1 i 


